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89, ag passed by the Lok Sabha, be

taken into consideration.”

The motion was adopted.

THE, DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill,

Clauses 2, 3 and the Schedule were
added 1o the Bill, e e
Clause 1, he Endcting Formula and
the Tile were addeg to the Bill.
SHRI B. K. GADHVI; Madam I
beg to move:
“That the Bill be returned.”
The question was put and the motiou
was adopted,
ot T wEgw 8 - 9% ffewr o
/Y aray F forw w747 arq fzar qm
"X A FTAT TE WL FTA GG WA
rowre
gJaawafa ; T34 F arEm FT &
fag-satiqeaT &€ @ § |
ot v wagw fag o FTAST qII
gr & A8 | 4

—
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I, CONSTITUTION (SIXTY-SECOND
AMENDMENT) BILL 1988

L. REPRESENTATION OF THE
REOPLE (AMENDMENT) BILL,
1988- —Contd,

THE DEPUTY CHAIRMAN. Now
we will take up further discussion on
the Constitution (Sixty-second Am-
endment) Bil], 1988 and the Represen.
tation of the People (Amendment)
Bill, 1988. Mr. Masodkar, you were
making your point please,

SHRI BHASKAR ANNAJI MASOD-
KAR: Madam Deputy chairman 1
was drawing the  attention of the
House to what transpired in the Cons-
tituen; Assembly when the Draft
Constitution was adopted. 1 referred
{0 the quotation from Dr. Ambedkar
who spoke of diffusirn of constitutional
morality, Tn gpite of what my learned
friend ig saving when e discugg the
Constitution, et us do it with the
serigusness that it requires,
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Another quotation in the same de-
bate, which would of interest and
available to us s awe-inspiring spi-
rited intervention ky Pt. Nehru. He
likened free India to the Light of Asia
and stated that it was soul and spirit
of the world politicy T woulg like to
quote from his speech because I think
it hag some hearing on the cons'dera-
tion of amendment of article 326. He
observed and I quote:

“A  Constitution if it is out of
touch with the people’s life, aims
and aspirations, becomes rather
empty: if it fallgy behind those
aims it drags the people down, It
should be something gheaq to keep
people’s eyes and minds up to a
certain high mark,”

That is what we are doing now,

In the same speech Panditji went on
to say:

“...the main thing is this great
significant factor that India after 2
long period of being dominated over
has emerged as a free sovereign

democratic independent country
and that is a facy which changes
and is changing history, How far
it would change history will depend
upon us, this House in the present
anq other Houses like this coming
in the future who represent the or-
ganiseq will of the Indian people.

...that is a t{remendoug responsib’-

lity, Freedom brings responsibility;

of course there ig no such things ae

fréedom without responsibility.”

Madam Deputy Chairman you will
be hapoy to observe what  Panditjl
said holds true even today. By refer-
ring to the provisions of the Draft, ang
destiny, ahead he gtated:

“That is a big word which doee
not apply to average human beings,
but whether we are men or women
of destiny or not, Indla is a country
of destiny, and so far as we repre-
sent this great country with a
great destiny stretching out in front
of her, we also have to function as
men and women of destinv, viewing
all our problems in that long pexs;: -
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pective of destiny and of the World

and of Asia.”

There are many passages which I
am tempted to refer to, The point
is two aspects which stood out before
the rarmers of the Constitution were
how to meet the competing claims
that were set up to the suffrage as
such and how the Constitutional his-
tory of India the free democratic
country should be moulded. The ans-
wer given by the framerg were, ag is
known, Article 326. It was to be the
universal aduly suffrage. 1 repeat
this was the sine qua non of uor Con-
stitutional culture, This phrase has
three aspects. I submit a lot of deli-
berations, a lot of thinking and j Iot
of experience went behind it when
the Constituent Assemb’y adopted the
concept of adult universal suffrage.
The basic constitutiona) considerations
were suffrage to every individual
Indian, suffrage to the adult indivi-
dual and suffrage jrrespective of diffe-
rences arismg from regions caste,
creed or sex etc.

Now, the question which is being
asked off and on ig: why did the fra-
mers of the Constitution put i; at
twentyone? The terms of our Consti-
tution are c'ear. [n regarq to the
choice of age it says ‘adult sufferage’.
Because there wag a debate raised
by respecteq Ma'aviya Ji o his own
motion, I am taking some time to ex-
plain that the reasong were geo-poli-
tical and socio-cultural considerations
before the House then. Iy is not that
the suffrage was attached to the
majority age, suffrage wag attached
to the adolescene. All those things
which Ma'aviya Ji said while moving
his own private Members’ Bill were
present to the minds of the framers
of the Constitution, jncluding the
Majority Act, the personal laws, the
laws of succession. Everything was
present to their mind. Yet they pro-
vided a period of maturity. After a
person becomes major for sdolescence
there is in the Constitutional contem-
plation a period of pause and ponder.
That is why ultimately they thought
of 21 years of age an age of matu-
rity. That is Why you can differen-
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tiate universal adult suffrage a5 dis-
tinet from universal majority  suff-
rage. Not only by reasop 0f majo-
rity, you get a political right, but by
reasons of maturity, an age where
wisdom can be said to dawn, the
po.tica] rightg were conferred

Now, there is no doubt that after
four decades the things have changed
ang We can have a fresh look at our
populatio, and also a¢ the Constitu
tional requirements. Ip that spirit,
as I said, the 62nd Constitutiona!
(Amendment) Bill has to be appre-
ciated. Undoubtely there is overail
evidence that thingg have charged.
India has increased in number and
there is an overall growth and deve-
lopment. It i possible that our on
coming of maturity and the threshold
of maturity has also developed. In
fact, if we look at the technological
advances all around and the infor-
mative world that is coming to us,
there is almost ap explosion of infor-
mation by which men and theiy mings
of men are developed fast into matu-
rity. So, I personally think the con-
ditions thep prevalling are no more
existing and it will be appropriate
that we confer this righy ag is being
done at the age of 18. Therefore,
Madam, with all the, Membery sup-
porting the Bill I too support it.

Now, you have given the second
bell I must terminate my speech.
But there was a very telling speech
made by the hon. Member, Mr.
Advanj and I am tempted to give
reply in one minute. He pointeq out
that since 1970 1971, 1972 lot of Com-
mittees made a case for electoral re-

forms, I may point out that as far as
the Congresg party is concerned ex-
actly two days and one year pefore,
a Parliamentary Party Commitiee
was formed by the Prime Minister
of which I was the Chairman, My,
Chandrashekhar Reddy, Secretary
Convenor ang Mr, Bhuvnesh Chatur-
vedi Convenor. We lookeg into all
these reformg and made 3 report to
set the reforms in motion. Only one
question Mr, Advani should gtate:
“Why when they were in power,

R S PR, PR
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they did not introduce all these re-
forms?” All the matterg he refers
were there, question of the state
fgnd'mg was there zn4 other provi-
sions were there. Why they did not
dare to do what is being done by the
younger Prime Minister for the youn-
ger generation today? The answer is
that the conditions ip the countiry
were probably present to their mind
as are present to the mind of this
Government, Madam, with this, 1
only quote which was also quoted in
the drafy committee’s debate, 5 very
teliing gtatement from Upanishads
and this should pe answep to all the
critics in democracy.

“gawaqr eqrafa GETT A0,

19T q5fa 43 wAuT SO,

aq =T w0 asfa gva 21
Mere talk is not enough. What we
talk, we must do. So 1s the constitu-
t'onal morality. Ag Upanishads say-
We must practise what we preach not
only on this side but on all sides.
With this, Madam, I must thank you
for extending the time.

SHRI G. SWAMINATHAN, Madam,
Deputy Chairman, within the short
time avai'able to me, I would like to
touch upon 3 few points. I may not
like to elaborate on these points be-
cause the time will be insufficient.
Besides that over the last two days,
we have beep hearing speeches on
the electoral reforms and almost all
the points have already been touched
and 1 don't think any new contribu-
tions can be made except that you
take sides on the matter either this
way or that way.

The first point that I may like to
inform this House and which has al-
ready been said here is consultation
with the various Opposition parties
‘held by the Government. 1 wou'd
like to nalTate my personal expe-
rience when 1 was called by the Lea-

der of the House and also by the
Minister of Parliamentary Affairs.
Shri H. XK. L. Bhagat. Myself and

the leader of my party in the Lok
Sabha had discussiong with the Min-
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isters at the room of the Parliamen-
tary Affairs Minister, Shri Bhagat
over a cup of tea. They actually
wanted to know what was our feel-
g about the electoral reforms. That
was the question they asked. We
know that electoral reforms consists
of many points. So we enumerated
nearly 13-14 points on which we feel
electora] reforms could be adopted.
They had pointedly asked us what was
our feeling regarding the reducing of
the age. They said that every party
has accepted the reduction of age.
We also accepted the reduction of age.
We also enumerated other points re-
garding the State funding, auditing of
the political party acocunts, 1nner
party democracy and so many other
things. But for all the points that
we enumerated there was not an ela-
borative reply except to a few points
this way or that way and we could
understand from the replies of the
Ministers that they were not favour-
able for the State funding evep then
and then the whole exercise lasted
not more than 15 minutes out of which
1 think we took tea for about 4-5
minutes, talked other matters and
only for tep minutes we talked on
thic matter. That wWag my experience,
I do not know whether Advaniji and
other political party leaders went 1o
these Ministers and had a longer
discussion. As far as I could s€e when
I had a discussion with the other poli-
tical leaders alsg they said that it
was a very short duration discussion
and one of the leaderg sald “Almost
we were telling them points and they
have not been telling what they felt
about it except one or two words”.
Except that, we could not get any-
thing. This is the consultation that
has been done. Madam, you know,
the electoral reforms is something on
which there shou'd be ionger consul-
tations. Tepn or fifteen minutes’ dis-
cussion with the Opposition leaders
will not be enough. At that time. 1
also informed the hon Minister that
there ig no point in discussing on
something without a White Paper. I
wanted a White Paper from the Gov-
ernment and the hon. Member who
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spoke before me said, the Committee
was formed by the hon. Prime Minis-
ter last year. I also wag informed
that a Committee was formeq by the
Congress party anq they had elabo-
rate discussions op al] these points,
So, 1 wanted from the Minister that
a White Paper can be given to us sO
that on the basis of the White Paper,
we will be able to take up decisions.
Another suggestion we made was tha*
it is advisable that all the Opposttion
leaders were calleq at one place zo
tha; we can interact with one and
another and thig communication
should be gt least for 3 day or'twg 80
‘that some meaningful deliberationg
cap be held. But Madam, I would
like to inform you. I am personaily
not satisfied with the deliberations
that the Government has made Wwith
us and none of the party leaders who
talked to me was happy about the
deliberationg or whay was calleg a
consultation. Ii happens to be some-
thing 1ike medical consultation. When
you go 10 a doctor, he consults you
for five or tey minutes. With that
the consultation is over and the pres-
cription is given So, the consultation
of the Government on the electoral
reformg is something like that. I
should only wish to inform that we
on the Opposition gide are thoroughly
dissatisfied with the consultations
made with us and I think that it is
very perfunctory and as hag been in-
formed by the hon. Prime Minister,
this is only a first step and something
more is to come. I would like to re-
quest the hon. Minister that next
time when he comes with some more
electoral reforms and I hope, that too
before elections to Lok Sabha, they
will bring further reforms before ele-
ction to the Lok Sabha, he will con-
sult the party leaders for a longer
time for a meaningful discussion.

Another point is regarding the
point raised by Advani Ji here, a
very pertinent point for which the
hon_ Minister said that he will reply.
The point was that after the Bill is
passed in Lok Sabha and Rajya
Sabba, immediately it becomes law
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as s00n as it gets the assent of the
President and when we were talking
about thig matter with the hon. Lea-
der of the House during the Business
Advisory Committee’s meeting, we
from _Tamil Nadu were very much
exercised over this matter anq asked
him point-blank whether 1hig will
have any affect on the Tamil Nadu
election that is being held becauge not
only I am jnterested, not only Mr.
Narayanasamy from the Cougress
party but every party is interested
because every party thinks that they
are going to get g majority, My
fri.ends from the Congress pariy are
thinking that they are going to take
the Chief Ministership. We are think-
ing that we are going to get the Chief
MinistersHip. Every major party in
Tamil Nadu which is contesting the
election is thinking that the Chief,
Ministership ig waiting for them. It
is ultimately( the people who should
decide to whom they should like to
give the Chief Min:stership. There is
no point that we can argue about it
because arguments will not solve the
problem. Only votes cap solve the
problem, At that time Madam, we
asked the hon_ Minister, during the
Business Advisory Committee’s meet-
ing whether this reduction of age will
have any adverse affect on the elec-
tion to be conducted in Tamil Nadu.
We were assured then and also in the
House in Lok Sabha and I think in
Rajys Sabha, the hon. Minister has
stated that it has to be passed by
Rajya Sabha and by Lok Sabha and
later on it has to be sent to the States
and fifty per cent of the Statesshould
concur and thereafter another Bill
has to be brought here to amend the
‘\Rlepresentation of the People Act
and we concluded that all these
things will take at least two to three
months’ time if everything goes on
well. Meanwhile, Tamil Nadu elec-
tions will go on. That was the assu-
rance given to Uy and nothing will
happen to Tamil Nadu election. Now
I would like to bring to the notice of
the hon. Ministey that already a per-
son has gone to the High Court of
Tamil Nadu stating that you have to
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stopy the election of r_[‘}ami]_ Nadu
Assembly because already a Bil] has
been passed in Lok Sabh, two days
ago. He went to the coury and said
the elections to the Tamil Nadu gssem-
bly has to pe stopped because the Bill
has aready been passed reducing the
age of voting. Now, Madam, if what
Advanj Ji said ig correct; and ag soon
s we pass the Bill here and if we get
the, President’s assent, the President
can give the assent very quickly, it
becomes law. Ag soon ag it becomes
a law in the statute, the election will
be conducted only after some time,
say about 21st of next month, Mean-
while, we are very much interested
to know and I hope the hon, Minister
will reply either today or tomorrow
whether it will have ap adverse
affect o the stoppage of elections of
Tamil Nadu with which we from
Tamil Nadu are very much concern-
ed. I hope the other glates will aiso
be concerned.

Here, 1 would like to refer to the
points which we told the hon. Min-
ister. I will enlist them one by one
as follows:

1. Composition, mode of appoint-
ment and power of Election Com-
mission and the Chief Electoral
Officer,

2. Election expenses, State fund-
ing, expenses of parties on candi-
dates and black money.

3. Prevention of booth-capturing
and rigging.

4, Voting age should be reduced
from 21 years to 18 years.

5. Reformg in the electoral sys-
tems. It was argued that the first-
past-the-post system should be
changed. L

6. Identity cards to voters.

7. Misuse of Government admini-
strative machinery by the Govern-
ment and also by the officials.

8. Registration of parties and in-

terna] democracy in the parties.

9 Electronic voting machine.
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10, Time-limit for the by-elec-
tions,

These are the points which we put
forth. Now, the voting age has been
reduced to 18 years. Registration of
parties has been provided for. Dis-
qualification has been amplified. More
stringent conditions have been bro-
ught. For elections to the Rajya
Sabha and State Legislative Councils,
ten proposers are needed npow. In
the event of booth-capturing more
stringent punishments are provided
for. Provisions for introduction of
voting machines will be brought. An.
assurance has been given.

However, Madam, many of the very
important points which we discussed
with the hon. Minister have not been
taken up. And on those points we:
are not fully satisfied with the amend-
ments that are being brought. The
first and the most important point is
this. The Election, Commission should
be an independent body and every
political party in this country should
have faith in the Election Commission.
A lot of arguments have been advan-
ced on whether the Election Commis-
sion should be a one-member body
or three-member body. I have also
said in an earlier discussion that the
Election Commission should be comp-
osed of retired Judges. If necessary,
their age limit could also be increas-
ed, Supreme Court and High Court
Judges can be appointed. It is advis-
able to have at least three Judges in
the Commission. Regional Commis-
sions can also be appointed. On
this point, I would like to refer to
presg reports about the Prime Minis-
ter’s speech here which say that Shri
Gandhi provoked the Opposition again
by referring to their demand of &
multi-member Election Commission
and said that it revealed lack of faith
in a single-member Commission. Mr.
Advani also referred to this. We have
no lack of faith in the Election Com-
mission. We want a multi-member
Election Commission consisting of
three members because the collective
wisdom of the Election Commission
will then be available for any judg-
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ment. That is one aspect, Regarding
the independence of the Election
Commission, I woulq like to refer to
the view of the Election Commission
itself. Ip hig speech at the Institute
of Constitutional and Parliamentary
Studies on March 27, 1983, the Chief
Election Commissioner, Mr. R. K.
Trivedi, made an important sugges-
tion that the FElection Commission
should be governed by identical Cons-
titutiona] provisions as are governing
the Supreme Court, the Comptroller
and Auditor General of India and
the UPSC. These measures would con-
tribute very largely to the independ-
ent functioning of the Commission, The
Election Commissioner himself has ad-
mitted that the Commission is not in-
dependent in his own view. When he
himself ig of such opinion, nothing
much need be said on this aspect.

There are so many aspects to  deal
with when we come to election ex-
penses. But because of paucity of
time, T am not going into them. Now
registration of partieg hag been made
mandatory. When electiong are con-
ducted, so many crores of rupees are
being spent. Now, we have about 542
constituencies, according to my calcu-
lations and according to the calcula-
tions of one of the Secretaries to the
Election Commission. He says for a
parliamentary constituency it is Rs.
5.85 lakhs. And according to the cal-

culation at least Rs. 8 lakhs
6.00 M. have to be spent—Rs. 5.85

lakhs to be exact. If we
calculate the amount for $25 odd seats,
it comes to nearly Rs. 31.50 crores.
For the nearly 2,000 Assembly consti-
tuencies at the rate of about Rs. five
lakhs per constituency you have to
have Rs. 100 crores, In all Rs. 132
crores have to be spent during the
elections. T want to know how these
political parties are spending this
money. There is no accountability on
the part of the politica] parties. No-
body is auditing the accounts of the
political parties. The political parties
are outside the purview of the Elec-
tion Commission, they are outside the
purview of the people. Our feeling is
that the accounts of the political par-
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ties should be audited and they should
be exhibited to the people. In con-
nection with the discussion on election
expenses I would like to mention the
view of our Prime Minister earlier.
In his speech at the AICC in Bombay
on December 28, 1985, Shri Rajiv
Gandhi said:

“The country needs a political
base of ideology and programmes.
To bring about this we must break
the nexus between political parties
and vesteq interests. We will
change the election law to ensure
cleaner elections. We will make
political parties accountable for the
funds they receive.” CHS T

This is the point we have been agita-
ting. On this I would also like to
read out a Supreme Court Judgement
and conclude my speech. On October
3, 1974 the Supreme Court delivered
a judgment of historic significance not
only to the law on elections but to the
purity of the political process itself.
In Kanwarlal Gupta v Amarnath
Chawla the Supreme Court observed:

“Phe small man’s chance is the
essence of Indian democracy and
that would be stultified if large ur-
ban rich and affluent individuals and
groups are not divorced from the
electoral process. It is for this
reason that our legislators in their
wisdom enacted a ceiling on expen-
diture which may legitimately be
incurred in connection with ap elee-
tion. This background must inform
the court in the interpretation of a
vital and significant provision of the
election law in our country.”

Now the point for consideratioq is
rendering of accounts by the indivi-
dual and by the political party. St}p_-
pose T donate Rs. 5 lakhs te a politi-
ca] party and in turn that political
party spends Rs. 5 lakhs on my elec-
tion and in the election expenses sta«
tement that I file T show my expenses
only as Rs. 10000, then I go out of
the purview of the law. Therefore,
unless the political party funding the
private individual for his election is
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also brought within the totality of the
accounting, the law will only remain
a farce. People want to know, after
the Wanchoo Committee report on
black money, how the political par-
ties are getting crores of rupees, how
and from where they are getting that
money and how they are spending it.
The Opposition ig very much interest-
ed in this matter. So, on these fwo
very important matters, one on the
independence of the Election Commis-
sion and another about the -election
expenses, control of black money, ac-
countability of political parties in
their funding and spending, we plead
that in the next round when the Gov-
ernment brings forward electoral re-
forms, they wil] have meaningful con~-
sultation with the Opposition parties
and we will also be allowed to have a
frank talk with the Government on
this matter. And I hope we will be
allowed more time next time so that
we wil] be able to make our points
more elaborately. Thank you.
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a@tqar, o § 39 vadfaw qaqt
F gqg § wgar  =gar ) sifaas,
TACIAATE, FAIE T WA &
HIEGT @Y qA TF 0 F1 7GGaT
aqr TFAT ¥ F1gF F, w0 §A 9
sfaarq srar sirar =ifgg o fadfy
13w § wfgs wsdifas et a1
AT BF I H ATdT T AT agT
frds qarar & (g dl fifs, ox
frgia, um & 21999 § w9 radfas
@ FAAT TV FAM AN FQ &
q4r 3w & fAda 917 & 1 @ Afa
fagra agr s §  wac A
giar  ar ag Sifare, aweEae,
qFIE U WIEIE FT @RTU aF
g S RW A wEeAr & fad armw
& | Wqey AT gmE @ fw o ¥
Faa 1T Uadifar  aei-—yeiardy,
FATHATET T FIEAATE——F T & qremal
g st arfer (gt wsdfis e
ER G ARG A 2 S
fFg ©= ¥ W@ | 3§ 93 ;A
uadifa, arfa, aoem, o o7
g7 #1 usHifa ¥ favasc fawa
w0 & wifgxs gt , fRgd dsaa
T g OF Im wfaqwrey §mr

wgIgaT, 9g ¥ gev gfr Faatas
T ¥ a7 FHarem oF wfew
ft ZTT AT UF W F IO g7
fa=s 1 Jaw 03 90w =7 F
sarfas =<3 & | o A SAFT AT
TRA7 72 7T § T g rataa § sqwg
% faeg ofcrre a1% & wfeg oq
qAred T@d § | awdfew aw oW
3™ 914 F FFIT TW w2
5 Faarfal 3 fedt ) faoadt awr
faar  zgar fat #Y oufaw =w
fegr | =g Mwaa & w97 anrn
g, FaF &1 wagg I9 FET FX
=EeqT 1 A afed fF grer
TR vF wfrsret fratas &1 wwrfaa
TFE G .
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¥ smfgawa faae ag 2 f=
fagra @91 aqr @EF AT A
gEegal g3 wrg & aAfgsaw  dmr
ot fagifza &1 A =fgd w9 @
fagmswror agqr gEETm §WR &
€t #fgsrdr § | mava a8 fAug
gaqr Sfga gt gER, wfafea
graar o« fagifea sT & ST
Fifgg  faag g aafay
fagrraat agr NFga ey a7
gF ) ag favrq Awde # RIS

gam ¥ w3msfar @ Usy
q4T, qr “‘gre® AIE gFEg
g S =g #I faex

far 50 ¥ FT & Srn aifgg
feran dmr,  wfagaw e g
Ff #%, qar var fafwa @at &
famgat & sy @A Tefgd

gaawwafa €3 59 ﬁsrz ft wad
Iy qar & ?

gro WX TIT fag - wg‘mrr A
I 529 ﬂgl 53 nadl 91g v
e @ £ w97 eAfEdra ﬁﬁm
gy fog ¥ -

N g7 W FATT ARG F
IHR FF 97 JIEET AT AAT
wigt ot # z@ I17 & g gaw ¥
gz g1 FgA g i sRiaafaam
¥ zg Mgy FETY FIETA F I
21 mf%?waﬁ‘t 18 9% FTH W
#qar a1 Frgrfasre qra fear
2 | Qdfr emaedr &5 faprmaia A
¥ £ 1IT AT F TRYIWF FAT
T ot fs fufws § 9% =faw
A Was rrewar wiwr G
sty w1t Fufas qmF 9T
georgm fa ggfawa &1 qr A
FIF gC gAY aAfas I v ¥ g
Fx 50 Wfimy fzve e gaE
¥35 a5¥FY HIg & AT E |

a1 3 ¥ w70 wegor v owg
% ®few: g qar qagafagt
faasr gufarre wara fear war g
R’ IR ¥ Igw AA ot & qES
IT &\ g AT QAT WATA Wal ¥
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gza #gar at & wfg 987 &1 aq
g agr«a%vm T AT 9 FT GATH
gagaar & wed {ar LI
% 9T I A QAT | -
g2y 9 FTF W A 7S
fgadr Iy @qTeT F@r g

qra qgsaa §Id) § T QT 96T
gafEa agifs g gy, Sacaagr |

L L2 AL

gaawrafa : st fagar & qww

g I &, tgzr oA AT E aQ

A9 FTT gT 1 W WA 19

TH Yy W ogww ¥ Fg Qfe)

The time here for you is 2 minutes,

but...In how many minutes can you
put your words?

SHRI KRISHNA KUMAR BIRLA
(Rajasthan): Madam, five minutes?

THE DEPUTY CHAIRMAN: Okay,
five minutes. - -

SHRI KRISHNA KUMAR BIRLA!:
Since the time iz very short, I will
offer only a few comments, as far as
the two amendment Bills are concern-
ed. I support both of them.

Firstly, Madam, as far as the voting
age is concemed there is a natural
corollary which follows from it. That
is, in case the voting age of people is
being reduced to 18 years, then what
about the eligibility age of people sta-
nding for Lok Sabha and Rajya Sa-
bha? The eligibility age for Lok
Sabha ig 25 years. That, in my opi-
nion, should be reduced appreciably,
and likewise the eligibility age for
Rajya Sabha should also be reduced.

Madam, as far as the electoral offi-
cers and district electoral officers are
concerned, I agree that it was a good
thing to have provided to put them
on deputation to the Election Commis-
sion at the time of elections. Side
by side T also appreciate that as far
as booth capturing is concerned that
has been made a cognizable offence
punishable with imprisonments. But,
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Madam, I would like to mention that
in my opinion it is not sufficient. Un~
less and unti] the Judiclary is also
rgped in, and unless and until provi-
slong are made for Judicia] Magistra-
tes to be handy, to be available SO
that no one who is caught indulg’ing in
any malpractice is sentenced right on
the pot, unless this is done. 1 think
this sort of malpractice will not stop.

) Madam, one point on which I would
like to make some mentiop is regard-
ing the provision which hag been
made about FERA violations. The
provision is that anyone who is found
guilty of FERA violation will be de-
barreq from contesting election for a
period of six years.

Madam, I would like to mention
that FERA violations are of two types.
Ag far as the principle is concerned,
no one can take any objection to that.
But it does require some considera-
Yion Madam, some FERA violations
are of merely technical nature. It is
a technical contravention, And the
other type is of a grave nature. As
far as the technical contravention is
.concerned, I would like to mention
that the law is so complex that some-
timeg €ven an honest person, unwit-
ungly or unintentionally, gets caught
as far as FERA violations are concer-
ned. That apart, there are cerfain
clauses which could be interpreted in
more than one way and in such a case
it is only the court which decides
such matters Madam, the experience
has been that where it is a case of
technical violations only, the courts
usually impose only fines and they
don’t award imprisonment to the per-
son who might have been accused. My
point is that the Bill provides that the
people indulging in hoarding and adul.
teration of foodstuffs and drugs or
getting involveq in Sati will be di§—
qualified. But they will be disquali-
fied only in case they are sentenced to
imprisonment for six months. Such
a provision does not exist as far as
the FERA violations are concerned. I
did look up the Collins dictionary to
find out what exactly is the meaning
of a ‘convict’ or a ‘conviction’. 1 also
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consulted one or two solicitor friends.
Their view was that usually the word
‘convict’—and that ig what the Collins
dictionary also says—denotes  some
sort of imprisonment. Some sort of
imprisonment is associated with  it.
My submission ig that in other cases
it has been made compulsory that
there should be six months’ imprison-
ment, Likewise, for technical viola-
tions of FERA, the man should not be
disqualified. In case he is imprisoned
for six months, then only he should
be debarred. - .

SHRI V. NARAYANASAMY: Mo-
ney power.

SHRI KRISHNA KUMAR BIRLA:
I think you should ask for more time
from the Chair, My friend has men-
tioned money power. I did not want
to make any mention about it  since
the time is short. Since my friend
has made a mention about it. I will re-
gard it ag my last point and then I
will sit down. So far as money po-
wer is concerned, I have heard the
speech of Advaniji very carefully. I
would certainly say that there is much
in what he says. Side by side, I
would also like to mention that State
funding is not a feasible proposition.
Madam, we have to remember that
human nature is such that the more
you spend, the more is the craving for
spending. People go crazy and mad
particularly at the time of elections.
That has been our experience. As far
as money power is concerned, proba-
bly it will not be curbed only by
State funding of election expenses.
That apart, my feeling is that what
we see at the time of real electioneer-
ing is in reality the culmination point
of electioneering which goes on for
five years. As soon as one election is
aver, immediately electioneering starls
in the form of hartals or strikes of
processions. Where does the money
come from for that? Madam, it is
not only the money which is spent
for eletcions. The use of money 18
something which is a kingd of continu-
ous process. In my opinion, State
funding will not solve the problem of
money Power. What is required is
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that there should be some change as
far as our attitudes are concerned.
Then only, probably we may be able
to solve this problem. Thank you,
madam.

THE DEPUTY CHAIRMAN: Mr.
Madan Bhatia. I will ring the bell
after five minutes and you can speak
for two minutes more after that.

SHRI MADAN BHATIA (Nominat-
ed): Madam, these two Billy consti-
tute a gigantic step forward in the
electora) history of India towards se-
curing free, fair and clean elections,
towards eliminating the influence of
Teligion and communalis;m in the
elections and towards giving a proper
representation to the people of India
in the electeq Assemblies and the Par-
liament, Since the time is short, I
wil] deal only with the pointg which
have beep made by some hon. Members
on this side. One suggestion came
from the hon. Member of the BJP
recommending the Lists system, and
another hon. Member from the Telugu
Desam recommended the proportional
representation system. Madam, there
are amazing suggestions. It is, to my
mind, almost unbelievabla that a Party
which professes to stand by Akhand
Bharat and which professes to stand
by the concept of the unity of the peo-
ple of Tndia as one nation should
choose to make these suggestions. If
you introduce the proportional repre-
sentation system or the lists system in
this country, the political consequen-
ces of this will be so disastroug as to
which no mind seems to have been
applied by the hon. Members who have
made these suggestions. 'This will
introduce the communal representa-
tion in the country through the back-
door, Thig will mean that the com-~
munal...

AN, HON. MEMBER: How?

SHRI MADAN BHATIA: This will
mean that the communal parties and
the casteist parties will be able to
monopolise the votes on the casteist
lineg and the communal lines , , . (In-
térruptions)
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THE DEPUTY CHAIRMAN: It is
his viewpeint. You Kkindly do not
interrupt¢ him.

SHRI RAM AWADHESH SINGH:
You please explain.

THE DEPUTY CHAIRMAN: Even
if he explains for half an hour, you
would not follow. Better let him
finish.

SHRI MADAN BHATTA: 1 am res-
pectfully submitting that if you give
the proportional representation to the
parties, it iz boung to lead to this
consequence that the voting pattern
in this country is bound to follow co-
mmunal lines and the casteist lines.
And if there is one most powerful fac-
tor which led to the disintegration ol
India, it was the introduction of the
communal representation by the Bri-
tish in India. According to the hon.
Members who have made this sug-
gestion, the absence of this provision
in these Bills indicates that
no revolutionary steps have
been taken. If, according to them,
thig is a revolutionary step then this
revolutionary step means nothing but
the total destruction of India.

Madam. the second suggestion
which has been made is about the
election funding. I respectfully sub-
mit, one hon, Member advocated the
election funding by the Staie on the-
ground that this would lead to elimi-
nation of the corrupting influence of
money on the electoral process in
thig country. In the first Place, this
very suggestion is an insult to the
political consciousness, to the matu-
rity, to the integrity and the honesty
of the Indiap voter. Secondly, Madam,
I respectfully submit, this suggestion
hag come from the hon, Member,
Mr. Advani, jn the context of his
dilation on the power of money, on
the functioning ¢ the political par-
ties. I respectfully submit, these two
issues are totally different, the in-
fluence of money on the electoral
process in the country ang the in-
fluence of the money on the func-
tioning of the political parties. The-
entire speech which the hon, Member
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t the BJP_ hag made in suppor; of
le suggestion for election funding is
stally irrelevant so far ag the issue
efore this House today ig concerned.
'his House today is not concerned
rith the political functioning of the
arties. Thig House is ~ concerned
vith the clean and fair electiop with

clean, fair anq free electoral
irocess. By no means of logic can it
e said that if the election funding
s given by the State this will lead
0 a more fair or 3 more freg or a
nore clean elections, There i mno
rausal connection between the two.
And T submit this also amountg to
total ignorance of the electora] his-
tory of India. I shall give only two
examples, When the Swatantra
Party wag born, it could not be said
that the Swatantra Party wag short
of funds. And what was its perfor-
mance? In 1962 it got 18 seats, In
1967, it goy 44 seats, because the
politicg in this country came into
turmoil. But in 1971 its seats were
reduced to 8 and thereafter it
vanished from the political scene.
(Time bel] rings)

Take the history of the Congress.
Can you say that il’l 1977 ‘the Janata
Party won because of the money
power? Woulg you subscribe to this
proposition? Can you say that in 1971
Mrs. Gandhi won the elections by
giving the leadership to the Congress
Party on the basis of money power?
Those who were the persons, who
had the power to collect the funds,
they were on the other side of the
ring, They had left the Congress.
Can you say that in 1980, the Con-
gress wop the elections with 351
seats under the leadership of Mrs.
Gandhi and the Janata Party was
wiped out because you had no funds”
1 respectfully submit that thig whole
proposition of the influence of the
money power op the electoral proces®
is nothing but o totally preposterous
proposition. SR A LR T NS R

Then, Madam, I respectfully sub-
mit that the third thing is with regard
1o the registration of political parties.
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I respectfully submit tha; the mo-
mentous change which has been
brought about with regard to the re-
gistration of political parties hag pnot
been recognised. No political party
today will pe entitled to be register-
ed by the Election Commission unless
%ts rules and regulations provida that
14 is wedded to secularism ~ apart
from socialism. If it j5 not entitled.
to registratio, = because i is  not
wedded to gecularism, iy is liable to
be  eliminated from the electoral
process of the country by denia] of
the election symbol. Some hon. Mem-
bers have said that this iy an in-
nocuous provision and it hag no con-
sequences. (Time bell rings). Conse-
quences will be geen whep, this comes
into effect, I shall close soon, Madam..
And, in this regard 1 would like to-
place before this hon, House a very
important constitutional concept. A
political party cannot be equated with.
an ordinary associaion of individuals.
A politica] party has come to be re-
cognised ag an instrumentality
through which the will of the people
is made vocal. It has to be recognised
as an instrumentality which seeks
to govern the country, rule the coun-
try by getting political power through
participation in the electoral process.
It is the political parties in this coun-
try which put up candidates for no-
minatio, to Presdency. I; is the-
political partieg which put up candi-
dates for nomination to thé post of
Vice-President. It ig the  political
partieg which nominate candidates for
election to thig hon, House. If that
was 50, the political parties have
become the instrumentalitieg of the
State. This is a constitutional con-
cept which has been recognised in the
United Stateg and which applies with
equal force in India. 1 wil] draw
your kind attention only to a few
lines. This iy what American juris-
prudence says. Although earlier de-
cisions held that politica] parties
were completely regulated by their
party byelaws and constitutions and
were not to be regarded z5 constitut~
ing a governmenta) agency or instru-
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mentality, throughouy the years there
hag been a marked change in the
attitude of the Congresg towards po-
litical parties ang theip primarieg and
later decisions indicate that political
parties have come to be regardeq by
the courts ag governmental agenciess
through which the sovereign power
ig exercised by the people. The con-
cept that a politica] party is merely a
private associatiop of citizens has been
generally abandoned. (Time bell rings)
And there is a famous case in which
the question arose whethre the poli-
tical parties are subject to
Constitutional limitationg as against
discrimination on grounds of religion
-or creed or not, because here the re-
gulations of the Democratic Party
provided that the Negroeg cannot take
part in its primary elections where
the candidates were selected for the
general elections, The question was
whether such 5 provision 1g Consti-
tutionally valid or not, and this judg-
ment says: ‘The argument iz made
that a political party does not exer-
cise State power but is a mere volun-
tary organisation of citizens to which
Constitutional limitations, anq upon
which the powerg of the State, have
no application. This may be true of
a political party which does not under.
take the preformance of State func-
tions but not of one which is allowed
by the State to take over and operate
a vita] part of the election machi-
nery...” and so on, If that be so,
then provision of article 15 of the
Constitution will also govern the
functioning of a pol‘tical party which
says that the State shall not disecri-
minate gn grounds of caste, religion
or sex, etc. Any political party which
is constituted — the membership of
which ig confined to a particu'ar com-
munity — being ap instrumentality of
the State, woulq be violating article
15 of the Constitution ang will not be
entitled tp participate in the electoral
process of the country. It ig towards
this end that this amendment has
been brought and it is a revolutionary

amendnient. The hon, Members on
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the other side say that there is
nothing revolutlonary about these
Bills, ] R L z

It is sajg that reductiop of age from
21 tp 18 is mot a revolutionary step
because thig recommendatioy or this
thought hag been therg gince 1972.
Revolutions, Madam, are not made
overnight, The thought protess is in
the air for years. At a particular
point of time, a leadership springs up
which becomeg a midwife for the birth
of that revolution and that leader-
ship is the leadership of Mr. Rajiv
Gandhi whg hag brought about this
amendment, and this is a revolutionary
amendment which by one stroke has
given the right of voting to 47 million
youth in the country. I, therefore,
commend these Bills.

ot wrAre sTare AYaw (ST TR :
FITLOIGT  Sygwafa wgrEar, LA
gaX fagas 97 sga feat & 2w
Fr FIT 97 W M AT T AT
wramegT o1 v gara fag A
#Fifs agara  Farg gFFAT § IW
A Fr AAgT, WA F gaRTET faoy
Y Fer o, FWrfas g IOE -
Y WIF TG Y ATE TE GFAT FI
gAME g A(g 4§ qIa«w  F IHE
g sgd T qATT H @ AqErar
&7 5qx FIGEIT FT JTOA FIF FI
AgT fgerat o1 waq gaautaE wig-
I & At # afwa @ faan
Arar 911 1¥ fewmr § =g age guA
v Er, I AW F HIEAWITAT Y
fz ggfawr & faore gicr 9 6%
£ gLETd w9y A F Y
FTITT M AW A T § ST &F FV
38+ fag famare sgomar Qgast
g, SAar famzrt’r g1 xfgTie
gax qfx  argq 1 F FEE7 AEar
¥ @ & afaq nfuzs famard
gasr v fr ag tafawr ¥ et o
a3 asl & qerAr wiw foaw faoe
& A F gws §9T 9T FEAT
g ATETd  FTHIT AW HIAETT
g7 @ GYEIT FY 19 fewWr ¥ atuw
FILT ATAT  TAHT W W HL AAQT
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7 Q% @587 FIN IAAT & | qEEAT
& I (T H OIH AT
% fyg awd gm ager g fw
HIFT # Cx weor [edq qfvad
fear fo 2@ Y 3@ ATaTHT HIT A
o7 faum 1 g o W e
AT |

wgEar, g7 qArd afwar § agi
FZ1 AT GFATE aa%nra:zrar'w
§ PN F fq woer Tew 9t gq fam
¥ 2w Hacar § wrfrrr gfafeaa
s Er T 9r fagwr @ gogar
AT N & FfFa T @ qv
mFraE SR A fF g §
AT gan NG %a’g“rw
Wk g3mfas  =fgsrdd & w3 &
foq o AT AT F1 FIL GIQTIIIRY
w1t afasre_faqr & sawr swaw
7@ & faq § wdw €W ot
wgTa  F7 @ 39 femr § gAma
gurt ®Y3nfw g% 1 qfaq @ fawt
g AT famrd weqa g §
QEFIIGT ¥ IZ a1 wAqT 2fF wad
®1§ 9T Jrer QAT :rir 7 THT afmr‘t
HATA w1 wrfag FIT AMAT ATEF
3 g T q@w g AT HIA I
T F fau FA SFIT &0 w18 wifa-
FITT F=d fag g wEAT, AT
FAAWAE B O a7 @ o §
afea T @ AT g z[sr Fav
waE § 7T frgavg § A ar
$aAT FOTH wQIAF g ¥, T8
9T WITF qraT § fwogre W
40 3gt =1 gug Arq AT F FIg
qIATE & Jre, 1 AT dtqa NF F
q1g o 2w & gham o Fgae
T HIATA TG SN A FT
qF 1 AR HF qwaw wfe w
ATFT TZUAT F HIEqR_ [ AT SIT GHET
FT JATT  [R/IA  H& aF  IAH
AFAE N L) TE fag FTE F1YA
ar #1 gae a1 w=n fod a7 A7y
oAt 1@ fas ¥ T8 A &y
mrg 1 & gAT § fe aea17 39
:ﬁtfarmr 1A & | IATT § HTI9gT
giar & f5 agwa & T ¥ Fear
HI €O Y q@F g TT FA@aR
fast | oY wagTa a1 § MERTT AN

AF17 Y AH AT § TEF WA W
FIATT  qrqR "ara #1 3fagra
TEAFILET &% 40 ®/WT 50 Braar
F A1 € AT AT @I & |\ wA
oq FA g g fF A 3qfaur §
faarT =¥ =R g Fr=E g AT AW
STER fivE gaf ST HF gEd
war a1 5 aifer #1 grawms gaEm
AT, AT F €T F Fg0 NG
ST WTIT 3@ 2@ H AEqlas FRIqA
gy Eawar g |

AIFIT, 30 F 6 QT FT Sy

gR & AT 13T AT TR At
¥ arad @R[y N e #amﬁ'
wgAT qigar g, fo &1 @@r oA
g @ TER aq &, fow wwe ¥
I AT qEwT | IEF 9qH
wraE & va‘r§ g1 SEgen ) fw
7 gouEl & fau feaY #1 gfesg
fear war g ar Sewr I ¥ B
gar fasrgr | qar Fe AP & ..
( @Ra®t &) & TgAT ATEaT g
f& g qgarg FAEANFAT H AW
FmeEr a8 T 9 FEIGN =-
Feqr :riraﬁm fr fags wiemw
qAMT & I WY aﬁmm
mtr w1 fasrw aifaq o & Fq0
A 9T §F AT ATAd € fF Haqw
®1 IgA1 I9E gl & e A ate
RS A 7T g & F1E warg
g7 ® faq Jare w8 @rar & av fge
HIT Y qggra sty faq g
FT, A FTI@ET AT @]
I8 ®1E AW Ig gy T §
faz g |

gqaw afy : 79 HOF WO ﬂﬁ
nmﬁﬁr T ?

=Y e www Waw ;¥ aga
HeXT @ T WIE, |

FLCD f‘t-rq HITHT TA17 FAFAT
gfgar ¥ gwgw 3@ =g #e
faory sywal w1 wifya T
wifgq agifs AT Ffea1g 5-5
o 6-6 @it o favifa ag’f g
¥ ... (°9mm ®r 92) IgF aig &
mr IgATF, .. ..
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Inawiafa : gw w9 wa ¥ fEq
AIGFT @A T SAET W

fifqae & @it X [IOH & 7
faaz < fag

o |iAsR AFIY AW ggiearT,
Hggaqa @ tadw §eeq g1 AR
ag guaAarg, A agt draat fx gme
favrer o e GlES aﬁ"rara arm”r
¢ eadT waed FY FH qUT 2 5
Sg F1 AT WEHT FT

goadamfa . 9 g feuv
OmEF =1 AN 9T & fage ¥
A 7 agr qfews & &w @7
AraEr 7 faae 2 faq

st WAeg AEIw Ataw o §ogas
fag m@ § = & sge
TR FT W E )

gaarmfa: 3 faswgar & FA%
T AT JIHT FE /AT FEA |

Y |IA7T SWW Taw ;. §gigAT,
wil g Feafar F gy w711 g
f§ wrar go FTET A smfarq T
Fir Tigt B wg § dwr § @
fear &1 g9 F=for § goda aga
¥ ATy wA ¥ qgraat fog g &
TAIT 9% GG IAA §, AT TAF
TIZLT &1 %a AT I9 $mfﬂr
¥ AT9 9T 3% YEW W1y § gar &
FE AT I FYT arr% |
g deafar & fHT FadAr TQT QAT
qgﬂr A Iq Y F gH FEL A
& 1. .. (sagET) AWy SR
ag”r é AT W HIG FTIT &
< ¥, Ta#t Wi snawy afe arawid
W@ E A IF oM A gy L
(euasm) gAY g4 agar AgRd =r
U R gmd warfs feay a’g-
g gerra moudr fagrm st |
JAFT FI9F AT A g 1 Al v
g SaFT T A § 5 owew
T ¥ A A 9ad fawrs wE
Afer @ F qFy ? WU Tawl
AT TW 2... (Sawew) oTde
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g, J1® W =T M g1 s8-8,
10-10 WH! FTAWR QradA wexq
FE W 91 MT 3w famr § wed
¥ i qauy &7 mwiedr zq fewn
¥ @ g =gy

Igawtafa : FTIr W9 /AT
AT AT aE @ FF FX [
Fg w7 A% | wfwg wio gures
#X atfs & gar vt ot F1 gars)

1 WA qwm aamt § o
1T 9§ TF T& GEIT TIRT FIET
g f= q=ra g@e F@w g afg
TEETHIT faqs adt f'q"m 37
we 9ad famy &9 § o7 @ giEw
X ITF TG TS § IF FTITFT AL
SIEq] F1 A€ 1 SEH yaga 1
I QAT A ATEE F I9E §
AT 99 @ GO CY GO B
"a“fg‘rmxﬁtéw% Te, CAREE]
qUT FWSIT I F AWM AT =G
wsarfase & dfss W@ T = B8O
e oy g fr 3@ femr % gw
=g, FIIX AT I9RET F]9 SS9
T faare 2%, 3 gy Arew §
gIFIT ¥ 9g mﬂa%n 19T FFa
TAATT o ATRY ax AT faar

THE DEPUTY CHAIRMAN. Mrs.
Sudhg Joshi.

SHRI SUKOMAL SEN (West Ben-
gal): Madam, for how lang have we
to sit? What ig the decision?

THE DEPUTY CHAIRMAN: We
will sit to everybody’s satisfaction, My
decision is that as many Members
who want to speak can finisy their
speech, 1If somebody wants to speak
and we have to sit the whole night,
I have no objection. I can sit here
as long as anybody wants %o sit and
speak,

DR. YELAMANCHILI SIVAJI
(Andhra Pradesh). My suggestion is
that we adjourp now and reassemble
at 5.08 in the night.
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THE DEPUTY CHAIRMAN: Yes,
Mrs. Sudhy Joshi. Yoy have got three
minutes.

st wifs @t (SaT wRw)
AR A H ¥ i foae ok 3731
Afagar wix T faqz 97

SHRIMATI SUDHA VIJAY JOSHI
{Maharashtra): Madam’ I rise to gup-
-port the Constitution (Sixty-second
Amendment) Bill 1988 and the Re-
presentation of the People (Amend-
ment) Bill, 1988, Madam, I would
.like to congratulate the Government
€0 ably led by hon Prime Minister
Rajiv Gandhi for bringing before
thig House this historic piece of legis-
lation. By lowering the age of voting
from 21 to 18 3 long-standing demand
is being met, The logic of this
demang needs no further explanation
but T may add that for womep this
i a very important acknowledgement
of their right. When 18 is the age
at which s womayp is considered to
have matured it decide about her iife
partner and have 5 way of life by
getting married, it is inconceivable
to think that she would not be able
to decide who should govern the
country or the State. Thug it re-
moves a major inconsistency in
our thinking. As regards men,
it may be said that the age
of 18 determineg that men and women
have become major and that they are
eligible to hold in their names their
property, bank accounts etc. I; is
but logical that they should be allow-
ed to choose their representatives for
governing the country. The youth of
this country, I am confident —will
make a proper contribution for
healthy growth of democratic institu-
tiong by exercising thig new. right
eonferred on them very judiciously.

Now turning to the various amend-
mentg provided for in the Represen-
+ation, of the People Act, T would like
to say that I am particularly happy
abouf the disqualifications introduced
in Chapter III of the Bill By a com-
prehensive listing of various soctal
and economic offenders, the law
would be provided with teeth to
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eliminate anti-social elements from
contesting elections. T am particularly
referring to the provisiong regarding
persons punished under the Civi.
Rights Act, 1955 and persons punish-
ed of crimes relating to rape and
cruelty towardg women, The prohibi-
tion also applies t, offenders under
the Dowry Prohibition, Aet, or ynder
the Commission of Sati Prevention
Act, 1987. -

I woulg particularly like to con-
gratulate our hon. Prime Minister for
the serious efforts he has beepn making
for giving women their rightful place
in society ang public life. By passin&
a host of legislations in the four years
of the present Government, e has
demonstrated his wil] to remove im-
pediments in the growth of “Stree
Shakti”. Our hon. Prime Minister
recognises Stree Shakt; vepy well

The Perspective Plan which, has
been publisheq recently, is the char-
ter for women’s development I this
Bill, by making persons guilty of
offences against women ineligibly for
contesting  elections, a further step
hag beep taken to cleanse public life,

Madam, here I would like t, make
one observatiop regarding ensuring
maore effective participation of women
in legislatures, Today they are in
very small numbers, both in Parlia-
ment and in State Legislatures. I am
sure that thig position wil] have to
be rectified by making a certain per-
centage of seatg reserved for women.
To ensure this, it would be necessary
to reserve certain constituencies for
them. I would like the bon. Law
Minister to keep thig position in view
and bring suitable legislation to en-
sure the same. Ip case reservatlion
is not feasible, then it would be
necessary 1o provide for nomination
of women if a minimum number of
them doeg not get elected,

Now turning to certain aspects of
electoral process. I would like to deal
with the question of merit of the pre-
sent system. Today We are follov\{ing
“first past the post” system, against
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which a lot has beep said here and
elsewhere. There is 5 demang for
single transferable vote system. This
sysiem, even with highly educated
classes and constituencies liks those
of graduates and teachers, is found to
result in many disqualifieq votes. I
understand  that even ijn the Bar
Council elections, it has beep ob-
served that a lot of votes become
invalid in this system. Hence itg ap-
plication on zn all-India basis would
be impossible, as it would leag to
unimaginable difficulties and distor-
tions,

The proportional representation
system, or the list system hag a dis-
advantage, that the voter loses iden-
tity of the candidate who ig going to
represent him, Voters’ local pro-
blems, development needs and pro-
jects have t, be vi_gorously followed
up in the overall national or State
setting, and whom shoulg the elector
approach unless the candidate is
identified and the voter jg directly in-
volved i the process of hig selection®
Besides, what happens to the stability
and cohesiveness of the Government
at the Centre or at the State level?

The proportional representation
system woulg lead to multiplicity of
political parties and formation of
weak coalitio Governments, which
would weaken the very fibre of our
democratic institutions, The propor-
tional representatio, system is based
on the mere logic 0f arithmetic.
Today’s system in vogue i a means
of creating a parliamentary majority,
thereby indicaling a choice ag to
which single party would be clearly
responsible for Government, The
present system by and large, repre-
sents the asbirations of the people.

Madam, gnother weaknesg com-
mented upon has been that of an
independent machinery not being
available to the Electio, Commission
for the conduct of electiong in the
country. The suggestion has been
given effect to in Chapter II of the

Bill, This is a very important provi-
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sien and shoulq help i, the free and
fair conduct of elections,

Madam, of late, another distortion
that hag crept in js jn relation to
booth capturing, This "hag affected,
predominantly, the weaker sections
from exercising their right of fran-
chise. Now this menace has to be
fought with ali“the vigour at  our
command.

Madam, I am thug sure that this
Bill will go a long way in bringing
about healthy electoral practices as
also prohibit distortiong in the elec-
toral process. With these waords,
Madam, I commend the Bill for the
unanimoug approval of this House.
Thank you,

THE DEPUTY CHAIRMAN: Shr!
Tridib Chaudhuri...Not here. Shri
Chitta Basu.

SHRI CHITTA BASU (West Ben-
gal): Madam, I rise, firstly, to support
the Constitution (Sixty-second Am-
endment) Bill 1988 but I am not
supporting the Representation of the
People (Amendment) Bill, 1988. I
have got serioyg objections to certain
provisiong of the amending Bill

Madam, you are quite aware, and
the natiop ig alsg aware, that there
have beep Irequent promises from the
side ot the Government that the Go-
vernment is very serioug about bring-
ing abou; comprehensive electoral
reforms.  Ag a matier of fact, never
hag there beep the occasion whepn the
Government really put into shape, in
conerete terms, what it really means
by electoral reforms. But, so far as
we are concerned, we puy forth cer-
tain suggestions ip specific form which
may be considered a5 practical,
viable, suggestions, propositions and
ingredients to bring about apprecia-
ble changes in th, present electoral
system_of our country. I do not ven-
ture to say that al] the measures
which we have suggested constitute
the final ingredients for a complete
and final reform of the electoral
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iystem ip our country, because the
roncept of  electiop changes with
‘hanging times. Since I do not have
nuch time, I would not like to dis-
tuss it. But, so far gs we are con-
cerned, we placeq before the Go-
vernment certain ingredienty which
should be considered ag inevitable
propositiong foy bringing about cer-
taip changes in the electoral system.
Those include, amongst others, ac-
ceptance of the principle of propor-
tional representatijon, state funding
of elections, elimnation of money
power and muscle power, stoppage of
misuse of media, reduction of corrupt
electoral practices and impartial
an independent Election Commission.

Madam, I leave it to you and to the
House, There was commonality of
views on these itemg, On certain
items even the Congress Party also
expresseq its commonness in thelr
view, But please find out which of
these components haye formed a
part of the present Bill, barring one
and two. Anyway, at thjs stage, I
want to say something about the
comments made by Mr. Bhatia parti-
culatly in regard to proportional
representation. He hag a misconcei-
ved idea, and he ig ignorant of the
electoral history of this country.
Number one, is jt a fact that alwayg
the Muslimgs voted for the Muslims
or that always the Hindug voted for
the Hindus? Had it been the case, 1
think. many of as would not have
seen the chamber of this House,
either this or that, A large number
of people, I think majority of the
people, are still not infecteq by com-
munal jdeas., They are very much
secular 5o far as they exercise their
voting right. But here, Mr. Bhatia
says, oltce you accept the principle
of provortional representation in
Yyour elnctoral system, you are en-
couraging communal forces, you are
dividing India communally. I do not
find any rationale in this idea. If
we have to accepf this, then, Madam
Deputy Chairman, then, you have to
negate the history of your party,
The Congress Party did not get the
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votes of a particular section or &
particular community, People voted
for the Congress Party on secular
ideas, not on communal  ideas.
Therefore, it is not that idea. If
that idea is there, I think it needs
severe condemnation. It is you who
encourage communal feelings in the
electoral process.

Mrs. Joshi has rightly pointed out
that the concept of proportional rep-
resentation ig based on arithmatic,
Right, We want proportional rep~
resentation because it hag been our
experience that some party, parti-
cularly the Congress (I), has occu-
pieq majority of the seats on the
basis of minority votes secured by
them. Few Membherg are elected to
this House or that House or in any
other electoral process securing the
majority of the total votes.

If you want really to judge the
will of the people, if you want to
have democracy based on the will of
the people, the majority of the peo-
ple, the present system does not ful-
8) that objective. You get elected,
even I get elected, mot on the basis
of the majority of the total votes
but on the basis of the minority of
the votes, 1 think, everybody will
agree that this cannot be a sound
principle of democracy, 1 don’t say
that there may be moes and modes
of proportional representations.
There cannot be a cut and dried
mode of proportional representation.
What we want is that the Govern-
ment should accept the principle of
proportional  representation so that
there can be reflection of the people’s
will proportionately. Therefore, I
am rather very much disappointed
with the comments made by Mr,
Bhatia, Please allow me to make this

comment, As a matter of
700 pM. fact these are not at all

electoral] reforms. It is
rather 5 caricature of reforms. On
the other hand this amending Bill
puts certain impediments on politi-
cal parties in our country, I would
give only two examples. One is
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registration. You wil} find there are
lots of information to be given by a
political party to th: Commission ang
the political party will be bound to
furnish that information; and on the
ground of refusal of furnishing cer-

tain information as sought for by the
Election Commission, the Election
Commsisipn can refuse to register that
party, Yes, there are certaip parties

Constitution (Sixty-

which  would like to refuse to
divulge every :nformation to the
Government. Yes, it is my right.

Therefore, you are forcing the politi-
cal parties which want to take part
in the electoral process to give some
information. T don’t know for what
purpose you want that, You haye
got the intelligence and other limbs,
but you force the political parties to
give all the )information, whenaver
the E'ection Commission requires it.
Therefore, I say it is an impediment.

Again the Commission can refuse
registration and there is no appeal.
‘The Commission’s judgment or deci-
sion is final, And whatever the Com.
mission’s character is, we have al-
ready said, it needs no further reite-
ration, it needs no further explana-
tion, The Election Commission as it

functions today is nothing but a limb,

of the Centra] Government.
AN HON. MEMBER: What?

SHRI CHITTA BASU. Limb.

SHRI SATYA PRAKASH MALA-

SHRI CHITTA BASU: No, it is
not limping, It is very much strong.

We have been demanding that the
Election Commission shoulg have an
independent machinery of its own,
but instead of providing for that you
are mustrusting the State Govern-
-ments, (Interruptions) All the State
Government employees who will be
engaged in electioneering are to be
put undep the discipline of the Elec-
tion Commission which I again reite-
rate is a limb of the Central govern-
‘ment. This is an abridgement of the
.State’s rights. Therefore, I say

|
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these are some of the very negativ
features of the Bill. That is why
reiterate that this s not an electare
reform, this iz not at al} revolutior
ary. As a mattey of fact, I woul
like to say that you are taking cel
tain steps which may lead to furthe
centralisation of power in the hand
of the Centra] Government and 1
the hands of the Election Commissior
which nhas already become a limb o
the Central Government and whicl
you would not like to reform,

st dazfasd &t (SO 93W)
wrad fedt Suwd s afean, &4
TR A H wrgm wfE @ AT
ST far z8 faw Fwlfadr v ¥
WYY A ina?r =7 w1 feyi g

S

g9 qUF 97 g9 fa@ 9% =8¥
Flg =T G0 FT | &, AT =gF
¥ fggeats ¥ S§ AC ARG WX
saues & fautr ofer sqEwstw
¥ § g1 v @ § A gl mrerd
® 9F geur 9T AR @laew e &N
1 qaifan ¥ FAR 3g 4 u‘;-@':‘r
FTZY i

e o [T

“gg7 adf 99 g Wrm ¥
gasiar faar ar #ik @i 34 9o
1 QRT FI@ FT 99T AT WAT F )
WG T 9T JIE g0, W gfaar
g WY 2 99 wET 9T ARSI
MR eqdFaT F WY AT IS
G oF U ¥ 2a9% ol g sfegad
dfsw aWl-awdl IAF g4 ACH qUA
F1 BIgFT TS T ST F4 § gIT@IE,
Tl & gdr g€ veat wiw gef|
g 9&dl. g, TH AT Al a:nfca zra“r
% 1 l‘.
~~  WIATET, FATET ATH ST J T
qrqUw F AT HF om0 v 0

et 'qﬁnn MR 13

- ee “aTe 2@ TR HEET 9T E9IY
e A AT grorarg fx aw
) "‘ww T AT w"rx qTRE & AWy

P
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arHATaT, ofg W9 ggT e g 0 ®
AGHT a1 FIg fo i €
aF Fg_figra 1 @y @1 5w av
M wibw Eﬁ“r AIFIT F 7T § AT
¥ aqrar | qaarfat gay madt s

s g F1 Hradty 6% Tl w@e
w1 ST foar ) 98 U 3qY g f
I8 40 17 F 3-4 {IE T4 1
gafoeadl & QIF F4 &I wIg o9
77 ¥ 80 ¥% TF THT AT IFIT
g faay g gfeardt gegt &1
qq € J qAITY TT T f«.m !
Sar qT ARAY § f2 F omaE &
AT ¥ GRg-T53 &7 Tfedl, agsi,
A1, il #e ST § oug wE
Tg g fx Mvda &Y @y e@ &
fqg g% w € ofss w9 ag
A 7 SIX AT FY W 39
grre &1 f5 My &Y IEW ey,
mIIAIgs U@TFA\ TG sran fa
9§ T4 TEUFA_IL @@ TCE N
qizt §Y a7 341 g Arvaifay agh
T A [ faeaTT e FY g2 g

o, 9% @eq = faar sy
ot gada Tagr (fagre) . =ar9q
Fi1 frgv? 0
ot @1z fasd weh R qra

Fq1 Frar fo favange ofq & 0w
qAq7 X FW F G gI W
ggAa arar Aadr e wigY w5
FIr T FEIAT A ¥ qrg AR
¥ faesrfaa =7 fear

st gmasa fasgr : 19 gAg 1

FEGAT =T @ &

o &z fasy T ATT AR
£ 32 AT Jza =rax § A ¥
wi7q 1gfa ¥ I agh war g
lT}‘fr IF TT T Fr AT AT
<7 fx & wad) ara 7g @5

THE DEPUTY CHAIRMAN: Is it
your maiden speech?

\
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g
|
l

|
|

[19 DEC_ 19881 second Amdt.) Bill, 1988 226

Y dgz fasx oWt : 3T ZF =Y

v deq wiw g g

AN HONOURABLE MEMBER. It

is his second Maiden Speech.

i

=it §q2 faed et : 7R =‘€twra
F1 fesr w1 @1 & a‘r F qH IS
THLTS AET | e

77 cfagrfas faw & o gammd
gara g | fafesass & & gmit
fgrget & TFrRarAi &7 AENEITY
gt e & famim ® g s
TraAifas ot gfeewrer & Ta¥ SeaT
T F@ <1 FteT faem ) T
=l QAT FIF WA & 9T qy
fas =ra & fow ge @oi g oz
fatist v @MW1 T Wy ©T AT R
e A AW & g 6297 FWrgw
faar &1 fafrgasy & ot 0T gag
ST M FY GEEIT TEf O 14T
§ ag amwmfar § o ooy 30-40
qrer T FI B ool gt @ vaasﬁr
F1 At ¥ 9 937 B GG q9r
Ay o | Frfraa w9 & afsada
T B I F fozy 1T a9t a5y
gy Sy AR wwe § 5 FE AT e
gt g = ag ofadm s ad @
garfeafs & famre 9N o Far
gfmas 19 =7 931 farat o e
gars yara war g1 ufas & afufae
TATCE

gar afR w AIAs fas ag
:rg’\‘aﬂw 18 @I & I %aﬁvﬁwﬁ
W3 F sfgwrt & wreor
ag g2 whw w1 Shafem a9 g
gfer ot AW Ty Sarr 9w ¥ #
gaar o Afafraa 3@ AT,
@ #T St ¥, O I AT
arEs ¥ grr IEwe o) whrsy
HiFaAr qrAq &, Y afadw ¥ Cauarg
i §, o feafaarm &I gowe
0T SIAT TET & 4 WY BIA I ZATHIA
grae (qar smaa:racmr-qqm o
feafaarz & fgerrs www & faeg
HIX G AT A=W faeg
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[s oz fass wlt]

QIS IBTS & AT Q /ol fanior ¢

ga¥ i 7e% fgeat fea 1 zafn
mER AW F I8 4T @ F QU
¥ wafge  wR gU wOH UF W ¥
8T &

w1 § RY AHR AR & A T,
¥T AT AR, SFATEN, AN |
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& a0 a1 W F AR S
& gW1 a1 gurh Tar wik F mn
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forg a & AT 0 enfim fear g
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gafaw wa gaayr 74t § far el
wfafafual & gak WS 9w & w@nil
Y QIHTTET X ST | EHIR THTH Sl
i e s www o 0% A9
gegm  qAETAT W 18 WIW & 9w
¥ § T gy arnfE 20 1 T Fuw
srafr & gl g afer s
hEel AL G G § R
S FoEHER w1 QT ot g
dWrEA, W W% qara'ﬁtmre i
t‘mmrr W@ g WG SwaT
F S wRT AR wTOC g,
¥ e g 5 g7 @Al § IA90
gt & gt )
W EE% T 'Y a #ar e g
FEAT q'rgrrr st g WA @A
Hwt am | TE I ¥ AT
AN F e T # & %m‘f
*T 9gF  wlgwre q@ & @3 %7
sma feal T 2 1 T@Erm T
Tvg wE" | E-FE g Ml AT
R fr R g & Awma S
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HEW Ag FW@e | aﬁ‘a CR CLa

FHGA FIEYHUE & I W
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99 G HFW HAN ) TH AT Y
TeAfes Al ¥ oo & W
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SRR wﬁ w9 g swan wfia
gr s § T Gy ¥ whedr aw
STl € 1 aga ET difeut, sy sned
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wa § 1 qut feaf Howf wmy & wea
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g wgl HT AT & 1 %9 gEed) A
T g0 AT H1 A1 a!sr‘iwﬁérrq'
Sl VE,Tr, CAE T TG ('-l'e}"T o7
TR W § 98 HIS Gar BT
AL £ RS C
ol fegre fgdt swd €, fag 9@
& ggid 7w gawk frg gane &
gEn! Ooe o afafafaal § st
T HGT FgT F A< trg’\a‘f % g
TR ARt AT T | zrgr #d, qTe
seifmat W T, SF W T &
neR i BrR-8r  feal ar &§w%
AR maETaTHl &1 wW-EEr wind
FCT HT AATY W AT s & Wi
3%F SoAld F YT qFHT T 91D
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£ g o faare 20F g7 FAT R
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Q0 faama qﬁq‘e g Sud TR
sr’raqﬁ ZEIFR Fq< AR THI-
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3 wd #W w@ifs § g sl
¥ frerg v@ L (swum) L.
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afpr  w gwuR w7 mﬁﬁtaﬁ
/Y NS AT gardr yrel aen

st g @ gww @g7 whed
FIK ISWT § ¢ ¥ &1 &« &M
# o § 1 Igd el @R
LA A i U1
3 1 AP fee W qar gu Iy
forr & ufd, Ty Somw §  ofR
W wWET § | dfww /AT
HIGRT Wgw T =rfed fm gy 9
g RF € 1 # wwagr g @
¥9 1962 H T Slo TH HARR
TRyt Iy wB F1 oI ® A AR
1965 N ¥yq waw yv g@r
gt afer ow¥ bger § werd
g% oft | fowdl arfogt =eft, miferal
qoHAY 1 wHISEATE qASH &AWl
® T A HET 4T am{gﬁ S
HL AT IAW & (e wrizal
T A, A wgtfamca Wy 18
g5 F & Y (A mgw GTEr
Twoar ag T wEdt § 5 oag
T frar gam g =i aw AR
M 1 T W € aa fp qreed
Hagura g oyl 9 o Mie-
fafusr  fadas A e a1 O
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[= v gagw fag)

g T w¥ H ¥AA oAl fF w0
Wt mpar f fr @wRr 9gre frse
Tfear =t ag s "7 gf o zad
facts @ Y & 1 9 ¥ 9%
sfafafoes fagas d§ Fowus &9
F R ¥ 97 3N a7 ¥ 3w FY AT
FE o 9 fatg ¥ 3@ o 9 fF
wag Fe  afggr HNe fwa T
;T AT A @ wIYFsA Arovfaa
g fSeR wq g g et &
40 & F wrET § AR K1 HE
ar g% 2ar  or forawr ag
ygt Y 971 fF ¥ga-9F F&7 Far
g 199 wq ¥ uw arw o
a1 fa wmw gw AT 3O GA
gmaT gt {5 gany ag G aﬂ qiwr
faqar &fpr ot daw g7 99y
N T q@f E fr guswfew
T @ st | a7 Featen weE
g 5% A% FOA ¥ T W are
g @ # g4 H AN 19
TGO U (1 (O S
qrgEg AT igs ¥ WX FAtA
T owy ¥ § ¥ g wwaw
FE Z¥ 69 N nady e @A
AEATE |

THY 9@ @9 9 qFT 7N
® TV ey sraear o1 i I |
afpa o ww o wr & fFogudy
99 §ga s § TR wEW
FiRal § fF fagare s9r w0 909
QY AT i Ay FT AR § u?
W TAFY TH T FAT A 0
wUIT & ? TEA GWRIT FT RN
g9 & gzer g fewval &
WREAT R AT T A fEe
W[/ HW Gl Avw ur wE A
faera war &0 g HATTH 59 SUIA
qMgar g fa T TET T AT L
g 7 EmY §IT &7 @9 ag gar
g SAAT T Gul TE ewar g0
I a7 Fgr il & #feT 7
ARdfeer gz § fgg Tsifes
FOW @/ AR a;nar 6 AT F
w1 7RE7 AR TRIX 9T HAqAC
WE 3 Afs stas =) agua fAw

st & wgAr Wear g fr g
FETE @9 9< § «Iv ar 53%«'
TEUE T @ A AT N AR
e‘r AT AT IAT FT HIAN
HIMR |

w3 § AT qE F AT 7
FEAT ATEAT g" U IATT qFTAT G
g @ 10 Q'R TF IaFT dual TG
grar & @ gAt7 @ sy §oafww
fgaT A4 g1 2 &Y N uw
AT HygA! frar 2 o ol aw
ag ATITT TIT EHT ¥ 1 QTS A
T 1980 W Waewl fwar av sy
oAl AF gAgrs @gr g€ & ganw
Fe ¥ ofw wIw Y wlarafa
gy ¥ WT TAE e wHel e
gar & W fex mmm dfRo
hEAT X gAIY BE  OH @
w@r @ fex sy gEr ?
ECAIE (e h T -
A FaT w2 7 ¥ wiw g, weT
N T aw  F AR T fF aT
T A oy e Y fed
TTE  afawr  TTET AV Qv SEET
AT mEax ¥ frw 3 BR 1s
far & wae gatfee qrET |qT HT
# [T AT F F AYAT AR
qd X W T @ A GF
@ gF Afew @ AL gT WY
3ot fafem Wi #ie & Tifew
g e g, ffgaw SRR
Fre Y § A8 f5 ew atwe faww
g gnfse ol 1 & T AT
TwRl  AdeT ug gt & foSe
md A% BRIT & g H g
aiifsrr @& ®T e w1 AERW
AT T AFY | IR FE I WA
fgar war o< dfiemm e far
war a1 yrfse gar o & =mawr §
f a3 B IEA wr oy fR
g¥T F A FF ¥aw fzar s
JHT GRT I/ aFq FEHT RAARI A([CH
g fasr @& ) 3@ dWEa {
oI arffy  IaF  wWA §T g
g gifgr #F0 98 =K & W W
F oy g I § duar g o
M BT AGF 6 AT, F ;A"\,
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WART & SqRT 6 "N ¥ R|R
g F1° GEm FT R

" AE 91 39 g &l® A gn,
whESl, § wzAr Avgar g fx am
AT F AT H W 3977
wrar =ifge 1 & gawr spEadnn

7. frpre g #fE garar ag s

N

g war. ., (|Eu )

FUG adyr @w@a: gvgdlE
ANV, stveat g fasy < a0 oy ouwofora
F ala # gawr fqury war &
FIT FIT AFTHT S0AT 41, T Ay |

A TwoAIAW (I HTORT
AT A8 3 1 prad ey o S
gas ag@ Afmt & afefew o
fog wus g fagrm gar & ¥ 7
gt A TR w07 oA ¥ A
wgreal. § ag g Wl g fraw
FOAMC & ITLH I FWET g
g sA8 F§ W TwrawtH AT I
7 AE AT G@FAr § 1 o A oy
wig Efedt =7 & arg o | W
Tl WA W W gRIY el oy
TR P ag 9T 13 ¥ gfaardEs
A W AT & 37 ¢ I A
qIT I & AT ST@w 3w & | fqT W
g A5 WAT T @A FEET AT
feax & fgC AT 95 owde, gty
Fq H Y SmEl 9T 104 gwdz qifeT
T, 100 O™ T, 104
e | N F a2 g wr § &
IHFT AE W FIOR INF W
gMgd F W@ T8 qrar wmr gL
(frm &t w&t) - -

SHRI V. NARAYANASAMY: Is
he an expert in booth capturing?

SHR I SATYA PRAKASH MALA-
VIYA: He is a victim of that.

st wm magw  fag : § sawl
fafiere § V & =g afFardy qarw
ISAT FTZAT §. . .

Iraaafy . wrawr
URCUNE

{t o wagy fag: s@a @
& At T wrar FAT Y JWdO

LG R
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AT A ST ) wTE g
arfew

RRALLILIGINE ol VI

g mtewl gar off wrio @ §

st uw madw feg : ¥ anv
WT TER T K )

st Aoraw & oara wf v
g i <fomdwm smr o e g
=T 38l utfeqt & S 33w, faam
¥ g femig fredwa waar i |
EGE IR (R e e
W wWRaAT § owadlm wa S #r
f wifea? &1 &Y faam & 92 W
W 5 5 doda gored @ g
uT Neagfln SOy wT F6HE a1
#1 @fegm dgdm worel 41 g
MR qriedi @1 faurw fasd g
RUSC G R G C I )
asaEhe TWET & T §, s
RSN SR § R gWE g
g ... (3auw) o gw F, A8
R FRA AT | WX A1 fzAy §
ag WEr IBH A1 AW« WAy
suaaEfa AT qeR Fgwg
atfee arfe & 5193 fso fax 56
En il
it Uw wagn fag: az cEAT
WA "ZET & fF 3w oax e
#a A A A agwd AW an
afer T8 9T EITH X gu§ o
grr #tfE Frsardt w1 Rfygr fon
wr € AAF @ 2 fr ¥ sewe
F ®GT AS@ATT 5T R F 1T ey
@t & aw 39t wew zo &
SURIRUERCHE GO 1 e S s
F A AT A F AN P qremar
faurd =T g, wenslm qriegy 5
faema &7, . (s@aw) ... oY gy
q9 @ ‘g7 ®. . (wmmaw) |
RIS, g TAE oF TH 2y ¥ 7!
T T wemelm avfedt 3 fagre
R H AN T el 3
|l 2w TehT g 3 Gfeery
F AU @ T ity oe
TEA TEU TATT & | ATIHY qre 41
M erd ard w1 o genaiy
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[sr <1 wadw {7g)
gord; 1 faarad =T senafg Arel
F frI7 & Fr@ & QIFLFIG
freqar &, wsrfasrary fresar €
MT 98 40 Ir7 aF [A59T, &
ZAY mITIa, AEER T HIATAT I
fagia F weqsfiq FWMAY &1 oAb
gAIT A W gEIIIR_ fAwar,
FIA0 TUEf W HIATqr @ gl s
giAziAate fasar T Fag QI
¥ wardix Sonel; w1 fqara sarar,
IGFT G 1AV FiAgTaary fAwar, ..

IIQACRE ¢ X HAIFT S T
gTq s wT (5T |

FIAAE : AT IHT iﬁr:*s_{
Nfaz afs & #reF frg fee 98
FIATTEH |

Y vm wedw f8g : 93 T3
wgeaget gz & 7 g 9o wr A
qr3r faat ¥ agq & = gt afes
T ¢ FeFt 72 g9 Aq1 v FifE
Frarat &1 afgsrt faq war &
gasrgm & fe ¥ 5 FUTF 747
fwara w1 @ &) T wey @0 fr
g A WET I F O A7 A
A X AN, NAAT & F AN AL
dmzn ¥ @ fr g fagm qar
&, meaentg orfeql & fawm ar.
(zw@awa) .. %X AT YT TE A
#...(sazam) wEEAT, T AT
ng 3@ 3w ¥ Tor A fa measty
gt & fogm €7 F@ § AT GEHT
farenlt a3 34T M F FELT SOl
F gfaar F1 FWAT @ FAT §
34 7g 9Z7 NFL AT &1 WAH
qEl T oW gAY UEl FT AT
weneliy Yot &1 fagm & =@k
weoafty ol & fagm Y F:9 §
grAqaae fasaqr g, eRfarraeg
fasaar W a8 40 19 aF fazar,
W7 N WIATAT, AFES T wwanr
wa faarm 1 weAGw T F AT
gAIR mg WY ErAdrArag  frar,
RATT qrEt ¥ AT mEATAT @ agr oy
graraarg fasqr w Ty Qe
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§ wsqetty wort &1 fHgra swTgn,
IGFT FIATAT N @RI fRar . ..

gegwafs . U¥ wagw A, @@
AT g7 FT AT

ot Ty wagy Yag . T |4E4T,
# a1 faqz ot v

Jqqwafa - A& Wz SUrET
fgq §3 954 azivq Frar §. . (saaeq)
gieg, & ag qodt g = 1 q=
FUT @07 7137 3 g o g7
T 19 ¥ Heal H§ fagg =@ §7

st g wagw fag . ¥ waE
faaaee = wr g f& w9 9g &
frae =t Sifg. . | (awaaww) Iu
Hewiar XA F foq gw arAm Far
T #ie 9T #1 grfss & sawt e
19 v faawg wrdr %

IRAATATY . 5T HIT 45 ST, . .
(s@zam) .

TH WA QI . GIUT ATE
M1, . . (2q54W)

it WM Wagw fAg W g
&1 gifar § wgag w0 W) I
HCAO SJT qF FF =977 ?

Iq awmef . e v fyqe, a<r
5 gfaa | fau, 3@ g15q & mwe7
g9 A0 T A 1HI E F1iw A A
g1 40§, fasadt ¥ ¥ arg Oy
S @ ar die &, 9T Wiw Ig
TE & FO g g T qry T
gL 9T /T qgM TEr F FI4T A7
fraY O g Y A9 &1 a8 wwT
g, zafaq IqFT urqges o7 &7
Expunged _

st U wadw fag: % °?

37 gamafs : I@ wE WIT A4S
SIEX 1. . . (waE™) a8 wR-qifsar-

AT &

s sadw fag : waqrfaarid
FY BT oA qad fr fF &7, ..
(za3am7)

*Expunged as ordereq by the Chair.
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sagarafa : gfhg, & Fard g

fr cagads  foqt wr org wvar 39

BISE & A0 § #17 =y wiw 45 A03%
g|F qr7 ¥ arfeg

M wamw T=g o ogam @4y

TG AT /Y § AT AqTH ¥ WAy ¥

Jaaaaf ;. wq w9 T (7w
T EISA FT o[ART JW TN,
Tare qdl w7 Trw /dr & zafg
J19 &3 A1e |

Wt 0w wagw faz o oani? mw
A g vg A6y § = o 3 que
gl wdf & T 9T § 2T F @
T aqrq & |

J@eTa - HIOF Y A%y
B IE FW WIS L wF WG
3 17 | & mfg e

st wifeg aanit: dew, § oF &
fraz gm 1 & 3 AT fadawt =
qqaq T & fqT @30 gar §1 =zq

~

7 7q aﬁt% 7E AT TG w1 oA E,
& fad OF cqgz ST o qrady
IR Gt 7gt 92 §1 3g g %@
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& g1 4T Ag 7 FA(Gr 9% § f
ol w1 w1 foedt wifagl 3
AT FY OF GrE gL F AW Az
A ¥ TFY F 1 oW gs Ay
TIAZQIAFT RZ a7 =4 Jar &
aeq, § wafg q&r &t F gy
W 7 Foafr w1 AN F fao
TT §ATg T@I0 AIZI0E 1 FAT H9HT
AT & far ag gwa & f5  w@gt
[}rat ¥ 9 F grg wied)
ghaare g1y & &Y =71 gfeadt ok
fagft wife & A9t w1, wfs
vai feems <3, gra & 797 vamy
argdar gfaart 3y & svaear =g
qEx €7 FAT I IS TM@AYUTT =7 ?
9gT W 7g cArAT F5 T } FERR
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i TIdE § AT A wrar ¥y -
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RIT SET 3 q1 TgET 1 SaT &Y
F+IT18 )

SHRI RAM JETHMALANI
nataka): Madam Deputy  Chairper-
son, it might sound a little parato-
xica] that at this age I claim to make
a maiden speech.

THE DEPUTY CHAIRMAN. I
don’t think it is maiden any more.

SHRI RAM JETHMALANI: But
with you in the Chair it is my maiden
periormance,

[The Vice-Chairman (Shri H. Hanu-
manthappa) in the Chair]

SHRI B. SATYANARAYAN RED-
DY; How long will it continue?

THE VICE.CHAIRMAN (SHRI H.
HANUMANTHAPPA): The Chair
has already announced.

SHRI B. SATYANARAYAN RED-
DY: We have got other engage-
ments, We must know, Otherwise,
we have to cancel those engagements.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) There are
two speakers more.

THE MINISTER OF STATE IN
THE MINISTRY Op PARLIAMEN-
TARY AFFAIRS (SHRI M, M.
JACOB: The Minister will make a
statement after two more Members
have spoken.

SHRI B. SATYANARAYAN RED.
DY. You told me that the state-
ment would not be made today Mo:t
of the Members have left.

SHRI M. M. JACOB: The Minis~
fer says that he has to make it today.

SHRI K. G. MAHESHWARAP-
PA (Xarnataka): Let hiym make the
statement tomorrow.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): A few names
have heen deleted to allow the Min-
ister *no wmeoke the :ttatement,

(Kar-

DR. YELAMANCHILI SIVAJI. Let
him make the statement. After that,
the discussion can continue,
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THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA); You haye
made your point. Please sit down,
SHRI RAM JETHMALANI: Mr.

Vice-Chairman, Sir, the reduction of
voting age from 21 years to 18 years
is welcome and 1 am sure that the
youngesters in schools anq colleges
will now be thrilled at the prosnect
of participating in the democratic
process and raking some contribu-
tion to the shaping of their own des-
tiny. It cannot but be admijtted that
the 18-year old of today is much

more precautious and knowledgable
then the 2l-year old of about 40
years or 50 years ago subject, of

course, to honourable exceptions. 1
personally believe that today’s pub-
lic standards have fallen so low that
the infusion of the youth idealism
and purity is going to improve our
standards. I am sure that it will clear
up and dissolve the filth which is at
the moment choking the arterizg of
the political organise.

Mr. Vice-Chairman, Sir, while I
welcome it, there 1s something else
which I cannot acquiesce in ang that
ig the claim which hag been made in
respeet of this amendment, It is gaid
that it is historic and revolutionary.
Let me point out for the benefit of
those who make thiz claim that the
Soviet Union had the vofing age of
18 years long before our young Prime
Minister and, I believe, my young
Minjster of State for Law were born.
England and the Uniteg States have
the age of 1§ yearg for voting pur-
poses. Israel, when it was c¢reated
in 1948, depended upon its youtp for
the defence of the country and they
decided at the very inception that
those who die for the country must
have a voice in shaping the destiny
of the country, Israel, since 1948,
has the voting age of 18 years.
Therefore. unless T am a total igmo-
ramus, unless I am a total flatterer,
I will not acquiesce i the claim that
anything revolutionary is being ae.
complished. What {s being acoomp-
lisheq is a long-overdue reform which
hagy been advocated by others sand
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which has been obstructed, by whom
I will presently pomnt out. Mr. Vice-
Chairman, Sir, the late Jayaprakash
Narayan of reyered memory, concer-
ned with the sickness of Indian demo-
cracy, set up the famous Tarkunde
Committee, a Committee whicy pro-
duced a valuable report on electoral
reforms. Angd in the 5th Chapter, it
said that a time hag come when the
age must be reduced from 21 ty 18,
Aiter, this, Mr. Vice-Chairman, Sir,
there was an interviewy which *he
late Smt. Indirg Gandhi gave i0 ‘So-
cialist Indja’ on January 26, 1675.
She wag asked about the electoral
reforms which were being suggested
by Jayaprakash Narayan in the Tar-
kunde Commitiee, and the answer
that she gave was that ‘no reform is
called for except one’. And that ene
also which she cited is something
which my friend, Mr, Bhatia should
know because she said that ‘“aur
population is bigger ang our constifu.
encies far larger than any other de-
mocracy, the size of our electorate
makeg the task of reaching them Jiffi.
cult. election expenses are going up
it is essential to check thig trend,
Otherwise money will exercise an un-
wholesome influence on the electoral
process.” Mr. Bhatjy should realise
that even the late Shrimati Indira
Gandhi hag recognised the influence
of money in our elections. And for
Mr. Bhatia to come and tell us ang
teach ug that those who talk of the
influence of money power in elections
are insulling the clectorate is some-
thing which 1 did not hope to heapn
from people who presume to teach us
that they know the teachings of
Smt, Indira Gandhi better than any-
body else. Sir...(Interruptions) One
gets used to Madam sifting there, It
fakes a little time to get used to the
change of sex. Sir. if T were in the
Prime Minister’s place and if I were
steeped in Indian tradtioy a~d culture.
I would have recalled ths memory of
the great Jayaprakash Narayan oh
this occasion. We should have paid
tributes to his progressive yision and
acknowledged the nation’s debt to
him and presented the proposal bé-
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fore this House with due humility,
Ang this is the main purpose for
which I have sat throughout the day
here to make this short speech.
(Time bel]l ringsy Mr, Vice-Chairman,
Sir, insteag of acknowledging the
debt which you owe to that dead
man and ingstead of showing humility
in the presentation of a proposal
which is essentially a borrowed pro-
posal, instead of being so proud of
Fiaunting feathers which are borrowed
if not stolen... (Interruptions)

SHR] V. NARAYANASAMY: Why
the Janata Government failed to do
that?

(Interruptions)

SHRI RAM JETHMALANI. I wish
today to respectfully but firmly pro-
test against what T heard from the
hon. Prime Minister, What I heard
were, with respect, some kind of ill-
conceived humour zgaingt us, unwar-
ranteq insinuations that those who are
opposing some part of this Bill are
supposed to be the supporters {orcign
exchange manipulatorsg and smugglers
and narcotic dealers... (Intercaptions)
And 1 wish to protest against the gra-
tuioug insults that were hurled at what
I regard certainly ag the moral and
intellectual superiors of those who
indulge in thesg insults,

Mr, Vice-Chairman, Sir, let us talk
of this revolutionary electronic de-
vice. The Election Commission had
introduced electronic devices in 1980,
But hecause, gg a result of the use of
the electronic machine,, 3 Congress-
man had lost an election, it was chal.
lengeq before the courts. 1 appeared
to defend the action of the Election
Commission in introducing the elec-
tronic machines, but because a Cong-
ressman had lost due to the use of
these honest machines, the point was
raised that the Election Commission
had no businesg to introduce electro-
nic machines. And ultimately the
Supreme Court was persuxded to
overrule the action of the Elecfion
Commission, The election hag to he
set sside and now what hag been...

(Interruptions)
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SHRI M. M, JACOB. Is he casting
aspersions op the Supreaie Court
decision? i

(Interruptions)
SHRI RAM JETHMALANI: Sir
it is g reported decigion now.
SHRI JAGESH DESAI: You should
understand the meaning of persuading.

SHRI SATYA PRAKASH MALA-
VIYA: Persuaded by arguments, and
the Supreme Court has accepted ii,

SHRI RAM JETHMALANI: I would
not take more than three minutes,

2

THE  VICE-CHAIRMAN (SHRI
H, HANUMANTHAFPA): You have
already exceeded that time.

SHR1 RAM JETHMALALNI: Now we
talk of booth capturing. It has been
an offence under the Indian Penal
Code for at least 50 years. This is
nothing new. You have only now
cal'eq it booth capturing Nitnerte, the
Indian Penal Code used to call it
‘undue interference with the electoral
right either by briberty or by force’,
Everytime you capture a booth, you
are interfering with the exercise of
electoral rights by force, and it has
been an offence al] along.

SHRI ANAND SHARMA (Himachal
Pradesh): One question.

THE  VICE-CHAIRMAN (SHRIL
H. HANUMANTHAPPA): No, no,
please,

SHRI RAM JETHMALANI. If you
don’t deduct my time, I am quile
willing to suffer this interruption,

SHRT ANAND SHARMA: 1t is not
an interruption. I have ng intention
of interrupting. I just want to ask
since you said it has beea an otfence
in the Indian Penal Code for the last
50 years. Here what we are discuss-
ing apparently, Mr, Vice-Chairman Iis,
and T ask Mr. Jethmalani, amendment
to the Representation of People Act.
I think there is 5 difference it is
widening the ambit of disqualification,



243  Constitution (Sixty-
SHRI RAM JETHMALANI. You

will please understand what I am

going to say in just two minutes,

THE  VICE-CHAIRMAN (SHR1
H. HANUMANTHAPPA): No, dom't
answer,

SHRI RAM JETHMALANI: With

‘your permission. Kindly don’t debit
this time to me. The point is, booth
capturing takes place by a powerful
muscleman, But let us not forget
that booth capturing in the ultimate
analysis is possible on'y with acquie-
scence, if not active cooperation of the
police force ip the country, who has
been in charge of the law and order
in the country. Who has been in
charge of the ©police force in the
country? Therefore, whenever the
evil of booth capturing is seen, prima
facie the fault lies with those who
wield political power in the country.
It is a matter of record that there has
not been a gingle successful prosecu-
tion under the Penal Code which has
prohibited booth capturing. While my
friend is right that today we are intro.
ducing booth capturing in the Repre-
sentation of People Act, whether you
shift it from one law to another law
and call it by a different name, which
you never enforced, does not make it
historic and revolutionary. And that
is the claim which I am trying at the
moment to repudiate. There is noth-
ing in this Act which is supposed to
be for the benefit of women, for the
benefit of weaker sections of society.
The previous law was good. ..(Time
bell rings), Only one or two minutes
more. The previous law was good
which saig that any person whg has
been convicteg by a court of law for
any offence and sentenced to more
than two vears, will be disqualified
from contesting elections, Now, that
was very wide law because that law
took into account that offences under
all kinds of laws can be sometimes
highly technical Take Foreign Ex-
change and Regulation Act to which
Mr. Birla referred Foreign exchange
law is sg technical that a Lord Chief
Justice of England said...

7
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Tlo WRIHT q(0SA (I 93 ¢
AT ITqaTsag 1, (swaam)

Iq gATERE (31 ¥ o GAARACAT)
1% dfzv, AT qeu w8 g S
(smgat)

Blo TERAIFT qw%n : HIAIT T
A, S 1T B &, TR 91w W
%fah @rfmﬁﬁr m tadgar g g
TR @rfaeqia & U ¥ wan v
frar sre | g8 qu sfusiv @, &
AT g g fa FaT g6 qHee
qu;r;f (maum) o safFq #7 dqg
¥ fFa1ar IR 37 Fav gragw fzar
TAT g S WU FT CHAT HR AU
FN AT FHTAT 2\ a1 grEuE g, ug
T STAAT WA §

SHR1 RAM JETHMALANI: I only
wish to record thaj this is cheap,
mean, dirty*, dirty; mean; dirtiest*
that was ever-spoken. (Interrup-
tions) .

SHRI JAGESH DESAI (Maharash-
tra). That is unparliamentary,

Tro TEAIFT qugn : arferara

F1 AT &1 & ar @l wiadm geew

T fa afaesr 3 zaga fear sw

Tq Ty o safEy &Y wza frerar
Fi T W U0 F faqts wraw

3IBAT & TG =feq #1 3§ 53T &7

wgeq Mg A0 =ifgr L .. (waaw)

SHRI SYEpD SIBTEY RAZI. On a
point of order. Has any Member of
the House a right to say something
against the convention of the House?
Mr, Jethmalani has used the word*.

against one of the Members... (Inter-
ruptions) .

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA). We have

expungegqd it.

SHRI RAM JETHMALANI: There
are people who think House is their
ancestral property. (Interruptions),

o TEATFHTITET © TAHT GQT §
feprel . . (srET) . -

*Expun‘ged as ordered by the Chair.
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s TR dswald - wad grism
A€ § aifweqrs #v . | (soau)

off TAYZT W2(5T - sftala, o waeq
ZHT HgET B A fAstal uiw, Ty
TFIT FFAT 71 31F 2 7.
(zaqa17)

to I

gagqreRe (o 9. gAAqAT
#rT Afeg |

SHRI RAM JETHMALANI. And
who doss he think he is?

THE  VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA). I request

the Members to be patient. Please
conclude, Mr, Jethmalani,

SHRI RAM JETHMALANI: I am
willing to conclude but if some people
suddenly talk of Khalistan. ..

THE  VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): You ignore
the interruptiong and conclude.

SHRI SATYA PRAKASH MALA-
VIYA: You kindly control the House.

THE  VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA). You look to
your gide also, It is not one side
alone (Interruptions). When I was
looking at him and asking him to sit
down, at least half a  dozen people
stood up. I request Memberg to be
patient,

SHRI RAM JETHMALANI: 1 was
pointing out that the Foreign-exchange
Act is sg technical that a Lord Chief
Justice of England saiq that if you play
Bridge with a foreigner gng lose a few
shillingg to him and pay those shillings,
you commit the offence under the
foreign-exchange law. For licse
tecucal ouneuces, the old faw wisely
took care ang saig that when the
offence is found %o be so serious that a
two-year imprisonment is imposed for
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conviction, then that becomeg a dis-
qualification, otherwise not. According
to me, whatever is new in this Bill is
absurd and whatever is not new is
reas(mably good and borrowed from
elsewhere. I want to specifically point
ouy to the Law  Minister section 4C
which talkg of conviction under sec-
tion 11 of Customs Act 1962. One does
not have ty become a lJawyer; one has
only to look at the Customs Act. See-
tion 11 does not create an offence. It
ig section 135 and I think the statute
is so carelessly drafted that it requires
a serious look. Section 11 does not
create an offence. It is section 135
which creates an offence. I do not
know how these kinds of mistakes
take place in the statute,

Another thing that I want to point
out...

THE  VICE-CHAIRMAN (SHRI
H, HANUMANTHAPPA): You are not
concluding?

SHRI SATYA PRAKASH MALA-
VIYA: He is concluding.

i

SHRI RAM JETHMALANTI:
take fifty second more,

I will

The second thing is registration of
parties., Again I wish tp point out
with great respect that whoever draft-
ed this is ignorant of ordinary ele-
mentary rules of drafting. The sec-
tion introduces a new parts. The
new part consists of only one section
and it says that ‘a political party
desiring tg avail itself of the provisions
of this part.” Now, there are no other
provisiong of this part except one
section itself. What are those sec-
tions and what are those provisions
of the part of which you want to take
advantage or use before you register?
There are no consequenecs or r2gist-
raiion and, therefore, it is tota! non-
sequitur and an absurd provision that
has been introduced for no rhyme or
reason whatever. B S TN
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Talking about the money power, I
agree with the Government. If the
Government hag honestly considered
the implications of certain provision
not being included I am one with
them that you cannot curb  money
power by merely putting ceilings on

expenses nor Can you evep curb
money power by State funding of
elections. 1 am happy that this

provision has not been put. I hope
it has not been put because the Gov-
ernment has realiseq the Constitution-
al difficulties and complexities of this
provisions. There is only one met-
hod of curbing the influence of money
power and that ig by stopping the
ostentatious display of what arises by
the use of money. Huge posters.
Sometimes, use of helicopterg and
sometimeg other very costly devices.
You should adopt what we have done
in the Bar Counci] elections. A can-
didate must be permitted to produce
only one pamphlet about his policies,
one statement aboui his own creden-
tials and qualifications anq whatever
else he wants to say. Give him a
limiteq time op television ang radio
and ensure that it is equally and
equitably distributed. Thig is  the
only king of propaganda which should
be permitted. This is the only way
vou can curb the manifestationg of
money power and not by putting a
ceiling on expenses. Thank you, Mr.
Vice-Chairman.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You should
have respected your own words. You
said that you would take fifty seconds

only but you took two and g half
minutes. Shri Sukomal Sen.
SHRI SUKOMAL SEN: Mr. Vice-

Chairman, Sir, perhaps, I am the last
speaker,
_ THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You are the
penultimate speaker.
SHR1 SUKOMAL SEN: I will con-
centrate on one or two points only.
THE. VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Thank You.
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SHR] SUKOMA]J, SEN. Sir, what
apprehend is, particularly, gong by
the Prime Minister’s frivolous speecl
the other day, that although the nex
Lok Sabha elections are due by the
end of next year, Government ma)
resort to many ploys—particularly
they will take advantage of the elec
toral reforms Bills—to defer or dela)
the clections.  This i my apprehen
sion. While saying that we suppor

the Constitution (Amendment) Bill
which provides for reduction in  the
voting age from 21 to 18 and  thatl

we have 3 number of reservations on
the other Bill—these Bills will be
passeg tomorrow—l would like to
urge that in no case the elections
should be delayeq taking advantage of
this.

According to the Government inter-
pretation, after the Constitution (Am-
endment) Bill is passed, it has to be
sent to the State Assemblies for rati-
fication. Not less than one-half of the
State Legislaturers will have to ratify
it and then only it can become a full-
fledged law and the Constitution really
standg amended. Not only that.
Even after that. the Representation of
the People Act has to be amended
again to insert the provision in regard
to reduction of voting age from 21 to
18. It will take some time. I would
urge that taking into account all
these procedures, Government should
see to it that the electiong are held in

time. -~

Yesterday, the Prime Minister spoke
about the issue of multi-purpose iden-
tity cards to the voters. He said
that though this is not provideq for in
the Bill it can be done by framing
rules. Here, I would like to make
a point, In our country, an over-
whelming majority of the people are
extremely poor ang illiterate. Many
nf them are homeless, shelterless. In
such a situation, in such a condition,
if you want to introduce identity
cards for the voters, it would mean
that a large section of the voters will
be deprived of their right to fram-
chige,
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SHRI V. NARAYANASAMY: How?

SHRI SUKOMAL SEN. It is possi-

e. P ,

THE VICE-CHAIRMAN (SHRI H.
ANUMANTHAPPA). Mr. Narayana-
my, the Minister will answer this.

.y

SHRI SUKOMAL SEN: It is not
ossible to issue identity card
> each and every voter in a
suntry like ours where nearly 80
‘ores of people lve. We have a
:cent example, of the Pakistan elec-
ons, The Government introduced
lentity cards and because of this at
:ast 30 per cent people of that coun-
ry were deprived of their voting
ight. I strongly oppose this propo-
al, what the Prime Minister said
esterday that they woulg see to it
hat multi-purpose identity cards are
ssued to the voters,

Abnut the registration of political
rarties, many Memebrs have spoken
bout it. I do not want to repeat
vhat they have said: But I would
nly remind the House of what hap-
sened in the United States. Senator
dcCarthy wanteq to introduce such a
hing. What was the result? Stu-
lents of history know it very well.
o a certain extent, I feel, thig pro-
vision for registration of political par.
ties smacks of Mocarthysim, The pro-
vision requires many things that the
politica] parties should apply for re.
gistraticn, that the Election Commis-
sion may ask for other data and
information etc. But one thing is
missing and that is holding of organi-
sational elections. This part has been
missing, Therz are many parties in
our country who do not have regular
organisational elections. They are
continuing as one-man show. What
happens to those mnarti~s who do not
hold organisational elections? How
will those parties be considered as
politicat parties? This part ig missing
from these Bills,
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In conclusion, I would like to say
that the Prime Minister has said so
many things and I am unable to reply
to all those points in a few monutes,
but I would 1like to point out
one thing. The Prime Minister said
that one Communist Member has
objected to the inclusion of a clause
regarding the principle of socialism.
No, Sir. Now, what we say is this,
Yau have introduced a clause that
political parties have to say that they
believe in secularism, democracy and
socialism. We, the Communists, not
only believe in socialism, which is
vital for a Communist State, but we
believe in a higher form of 3 Com.
munist State. So, we do not object to
it. The point that my colleague
wanted to make yesterday is this. He
wanted to say that if you introduce
the clause, that means many of the
political parties do not believe in

socialism. This includes the ruling
party also. Thiough the Constitution
has been changed and socialism has

been included in it, am I to believe
that the ruling party is a party for
socialism? They are building capital-
ism, Though a political party asserts
or declares that it believeg in social-
ism. It does not work opn those lines.
They themselves agre bringing forth a
Bil] where a political party has to
declare that it believes in socialism.
It is farce, it is hypocritical. That is
what T want to say, that is the con-
tradiction,

Then, Sir, one Member from the
opposition side said that the believe of
the Congress (I) and Communijst
Party in parliamentary democracy is
cynical, they are cynical to parlia-
mentary democracy and only his
party believes in parliamentary demo-
cracy. Sir. T do not hold any brief for
the Congressmen. They will say what
they have to say but so far as our party
is concerned. T have to say that when
we come to the Parliament we take
part in debates wetake part in Parlia-
mentary work, we take part in fran-
chise and we are guided by the Indian
Constitution. But, of late we have
been seeing that parliamentary demo.
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cracy is getting eroded and we want
to stop this eroson, So long the
People want, we will try to fight for
defending the parliamentary demo.
cracy, but when the people will feel
that they want higher form of demo-
cracy, we will fight for the peoples’
democracy, We fight for socialism, we
fight for communism because we feel
that communism is the highest form of
democracy. It is much better, much
perfect than the parliamentary demo-
cracy of today. So, Sir, we believe
in democracy. We will fight for
peoble’s democracy and we will fight
for higher form of democracy, that is
communism. So, there is the contra-

diction. There is nothing cynical
about it.
SHRI MOTURU HANUMANTHA

RAO (Andhra Pradesh): The people
who believe in ‘Akhand Bharat’ say
that it is absurd, but ‘Akhand Bharat”
has nothing to do with our Constitu-
tion. )

SHRI SUKOMAL SEN: Sir, these
two Bills are going to be voted to.
morrow. The Government should see
that elections are held in time, Now,
Sir, propaganda is being carried on
through official media that it is with
the blessings of the ruling party
and Shri Rajiv Gandhi that
the wvoting age is being reduced
from 21 to 18. Many of our
speakers have demolished thig claim.
Many of the countries in the world
have already done it. In our
country, many of the States including
the one where my party is the ruling
party, have done it for municipal and
other electiong and it is we, the
Communists. who brought a Private
Members Bill in the Lok Sabha for
reducing the age and it is the Congress
Minister who went to Supreme Court
to annul the reduction of age in West
Bengal, These are the facts. The
claim that Mr. Rajiv Gandhi is res-
ponsible for this is totally baseless.
Sir, T support the reduction of age but
T have serious reservationg about
other provisions.

SHRI ANAND SHARMA: Mr., Vie
Chairman, $Sir, I thank you for .
least giving me an opportunity -
express my views on this historic ar
revolutionary electoral reforms Bi
which we are discussing in this Hous
Why I term it ag “historic and rev
lutionary” 1s because 47 million your
people who definitely have a vit
interest in the destiny of the natio
will be able to participate in a part
mentary democracy, in the elector:
process; they will be able to indical
their preferences of political partie
of leaders, angd thereby make ou
parliamentary form of democrac
more representative. It is certainly t
the credit of the Prime Minister an
the Congress Farty and the preser
Government which has brought thes
reforms. 1 find it strange whe
friends on the other side say why th
credit should go to the Prime Ministe
and to the Government, Well, it i
absolutely  obnoxious because w
cannot give the credit to people wh
certainly have opposed every prog
ressive reform, every revolutionary
change in this country. It is ver
strange, again, just to find my friend
Mr Sukomal Sen from the Communis
Party—a party which ideologically
opposes the concept of democratic
pluralism—giving wus sermons oOr
parliamentary democracy. If the
credit is to go for giving this demo-
cratic form of Government to the
people of this country, this concept of
adult suffrage and for preserving and
protecting he parliamentary form of
Government, it certainly goes to the
Congresg Parly, It goes to Pandit
Jawaharlal Nehru, it goes to Shrimati
Indira Gandhi and it goes to the
present Prime Minister who is further
strengthening our democracy. I being
a young man... (Interruptions) I just
have to make two or three specific
points. Thave had the privilege in the
past to personally associated yith the
movement of the Indian youth and the
Indian students. I have had a long
association with it. Y know more than
others what our demands were. what
discussions had been there in the past
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about reducing the voting age to 18,
and the youth of this country shall

for ever remain greateful o
this young Prime Minister who
symbolises  their hopes and  aspi-

rations for making them a part of
our politica) structure, for making this
democracy more  representative.
No criticism from the other side, no
false claims are going to mislead
those who have benefited from  this
historic Biil.

Sir, the Opposition partieg have
criticised it on  various other counts.
I find it very strange that one criti-
cism has come from our friends of
the Communist Party. While discus.
sing these electoral reforms with the
Government, as per the newspaper
reports, it also opposed and said why
auditing of the politica] parties’ ac-
counts should be there, why political
parlies should be made to give infor-
mation to the Election Commission.
Angd these are the people who are
trying to give sermons gn clean public
life.  These are the people who are
trying to tell us whether State fund-
ing of elections should be there or
not, Sir, let me make one thing
clear as far as elections in this coun-
try are concerned.

SHRI MOTURU HANUMANTHA
RAO: We do not have money bags.
Emergency was there. Emergency
now is there.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You do not
listen to interruptions.

SHRI ANAND SHARMA: The con-
tention of our friends is that money
influences the elections. If T may give
an example, ever since Independence,
ever since the first General Elections,
there has been a large number of
big industrialists, afluent people who
have contesteg elections. Evep in
my State, there wag 5 big industrialist
who contested the election to the Lok
Sabha, spending a lot of money, dis-
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tributing all sorts of things but he
lost miserably. Name one person
who can win on the strength of money

power. Electiong ever since our
Independence have always been deci-
ded on popular vote. Nowhere

in the world there is State funding of
political parties, except in elections in
few countries. The State funding
which they are trying to plead is not
proper hecause State funding is par-
tial. In our country, given the num-
ber of parties and the number of
candidates, it ig not a feasible pro-
position.  And even in those count-
ries where partial funding is there,
people go in for fung raisers, whether
it is the Uniteg States of America
or West Germany, and there are a
large number of violations. So, I
feel that it ig neither practicable nor
feasible.

If you permit me, Sir, I Just
want to make a submission that when
people talk of proportional represen-
tation, apparently they are not aware
of the pitfalls, they are not aware of
the realities.  Plurality of elections
the present system which we have en-
sure preference of voters for political
parties as to who shall govern. In
oup country there ig a very intimate,
a very f{mportant, relationship bet-
ween the elected representatives and
the constituents where the represen-
tative is accountable to hig voters.
The voters can go to him with the
problems of their constituency.
They can evaluate h's functioning as
a reprecentative. With the list sys-
tem they are trying to plead,
with what they are trying to suggest,
there will be no accountable represen-
tative to the constifuents and the
constituents  will not be able to
fing anvbody whg will be able to
take care of the‘r problemg and de-
velopmental aspects. The present
system which we have has been very
carefully considereq by the framers
of the Constitution. Now the Oppo-
sition have also suggested that those
who obtain more than 5¢ per cent
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v£ the votes should be declared
clected and the rest may go over to
the list system. Look at the confu-
sion ang chaos which they are trying
to create by making this sugges-
tion. Some constituencies will have
directly elected representatives, Some
constituencies or areas, if we have
to  go by their suggestion, will be
over-representeg whereas some will
be completely unrepresented! I do
not have the time to elaborate it
further. But, if you permit me, Suir,
1 will just conclude by quoting. I
do not have the time; as I am spea-
king at the fag-end of the debate.
David Rutier of the Oxforg Univer-
sity commented:

“Indian democracy is a far cry
from Britain’s. It hag a low level
of literacy and  its constituencies
each contain over a  million peo-
ple. Yet it continues to have a
competitive pariy systern. Relative-
Iy free voting and a genuine choice
of government exist in g few de-
veloping countries. The survival of
Indian democracy, spectacularly de-
monstrateq in the alternations of
1977 and 1980, may be g tribute to
the e'ectora] system. The subcontin-
ent is not easy to rule and without
the clear majorities that first-past-
the-posy voting so consistenly pro-
duced, it ig possible that political
chaos would have been on a scale
to provoke even the Indian Army
into attempting a take-over of a
sort so frequently seen elsewhere.”

Sir, friends from the other side are
not aware of the pitfalls. They
cannot understand or appreciate the
plurality elections and how it has
beep able to ensure the continuity of
the demoncratic form of Government.

With these words, Sir, I not only
commend this Bill but also thank the
Prime Minister on behalf of all those
47 to 50 million of young people who
will be entitleg to indicate their pre-
freence and to be a part of this re-
presentative democracy. Thank you.
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Last speaker.
Shri Puttapagy Radhakrishna.

SHRI PUTTAPAGA RADHAKRI-
SHNA (Andhra Pradesh). My Vice-
Chairman, the Bills contain amend-
mengd to the Constitution ang amend-
mentg it the Representation of the
People Act, 1950 and to the Represen-
tation of the People Act, 1951,

From this side, no Member is op-
posing the lowering of the age for vo-
ters. We have no dispute over it.

The problem is only this, Sir. The
other side ig ciaiming, and even the
hon. learned Law Minister while in-
troducing the Bill claimed, that it is
the result of the recommendations of
the AICC, it is the result of the re-
commendation by the Youth Congress,
like that. It is well established,
amply established that it is a pro-
blem which has been pending before
the country for the last 20 years.
The question of electoral reformg was
there even before Mr. Rajiv Gandhi
wag born in politics.

(Interruptions)

SHRI PAWAN KUMAR BANSAL:
Shri Rajiv Gandhi belongs to the
Congress Party which has the glo-
rious tradition of building up this
country, He leads in thay party
today. Do you know that?

SHRI. PUTTAPAGA RADHAKRI-
SHNA: Let me say. The Minister says
that it is the result of the recommen-
dationg of the Youth Congress, Most
of he Youth Congress members ‘yere
not born when this was there. Mr.
Advani, another learned Member has
amply, substantially established that
the problem has beep there for the
last 20 years.

SHRI ANAND SHARMA. It is for
the benefit of the Member. I would
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like to tell you that the Prime Minis-
ter was born before the independence,
The Constitution came into force in
1950,

SHRl} PUTTAPAGA [RADHAKRI«
SHNA:; Mr. Anang Sharma, correct
yourself. [ said, “He was not born
in politics.” Gp to the record. “Mr.
Rajiv Gandhi was not borp in poli-
tics”, 1 said.

SHR]I ANAND SHARMA: Where
was Mr. Rama Rao? Whe, dig he
come to Politics? What jshe talking?
Is this the level Sip7

SHR! V. NARAYANASAMY. The
Telugu Desam wag born only in 1983,

SHR] PUTTAPAGA RADHAKRI-
SHNA: 1 will tell you gabout the
Telugu Desam. In Andhry Pradesh
the youth whgy have completeg the
age of 18 years, are voters for local
bodies. They are voting in elections
to local bodies, Since electiong to
local bides are in the hands of the

State Government we have imple-
menteq it.
Mc:. Sharma says that Mr. Rajiv

Gandhj is good because he hag bro-
ught this reform. He also says that
Mrs, Indira Gandhi wag good. How
can both be good? If Mr. Rajiv
Gandhi ig good, Mrs. Indira Gandhi
should be bad. Mrs, Indirg Gandhi
has failed to bring about these re-
forms. How can both be good?

Sir, this time at least thougp be-
lated, the Bill has been brought about
before Parliament. We are happy.
The sitting of Parliament, both the
Houseg of Parliament have been es-
pecially extended for the considera-
tion of this Bili,

Grang publicity was given about
electoral reforms. We thought that
there would be great refomg in the
electora]l system. We thought there
would be curb on the muscle power
and money power. We thought, there
would be State-funding. We thought,

|
|
|
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there would be curb on the unlimifed
number of candidates contesting elee-
tions. (Interruptions)

NTR has taken up electora] re-
forms. He hag introduced the Bill
in the Legislative Assembly. ‘He has
convened 5 national conference on
electoral reforms long ago. It was
spoken of by Mr, Advanj himself.

(Interruptions)

Sir, grand publicity was given to
the country, and the countrymen
thought that there would be a great
thing. But at last nothing is there.
There is nothing as such. Thig is
utterly disappointing. They are claim-
ing credit only on lowering the age an
which we have no dispute, W wel-
come it. We have been pleading for
it for a long time. .

n

Sir, that too, I want to say, the
Government of India ang the ruling
party are not sincere to implement
this also. They want to hoodwink
the youth of this country. They want
to undertake a cumbersome  proce-
dure of amending the Constitution,
getting it ratified by the State ASsem-
blies. They are again g0ing in for
the amendmemt  of. . (Interriuptions)
Let me say.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): The Minister
will answer it, .

AL BT Aru

SHRI PUTTAPAGA RADHAKRI-
SHNA: Again they will come for
amendment of section 13A of the
Representatiop of the People Act for
changing the age in that very section.
If at all the Governmeny is sincere, I
would like to know from the Law
Minister—he is a learned man, and
1 am nothing before him—section 19A
of the Representation of the People
Act, 1950 could have been....

SHRI PAWAN KUMAR BANSAL:
1950.

SHR1 PUTTAPAGA RADHAKRI-
SHNA: “1950” I say. T am quoting
the Section from the 1950 Act. So,
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f.hat could have been amended now
1tse_1£. He may say gince the Consti-
tution says 21 years, we cannot pro-
pose amendment for 18 years strai-
ghtw_ay in the Act without having
provisions in the Constitution. But he
can do one thing. We need not men-
tion any figure of 21 or 18 in the Sec-
tion. We cap simply say whatever Is
provided under Article 326 of the Con-
stitution. If at all they are sincere
to implement it for the forthcoming
elections, they could have done like
this.

Hon, Member, Shri P. N. Sukul,
from the other side was pleading for
the right of the bureaucrats to contest
elections, He called them as second
grade citizens. I may point out that
bureaucrats are the most privileged
clasg of this country. They have got
every right and every privilege. He
ig forgetting the down-trodden com-
munities in the country who have got
no facility to get themselves enrol-
led as voters even; they have no
facility to go to the polling booths
and cast their vote. Poor people are
not being enrolled as voters. Nobody
is taking any pains to go to the glum
areas. That is why I say the right to
contest the elections by bureaucrats
is violative of the doctrine of separa-
tion of powers also. They belong to
the executive and they cannot go to
the legislature without giving up the
bureaucratic positions.

1 wanted to speak oy many points,
but since you are asking me to con-
clude I would like to speak on the
last point. There is a provision
against booth capturing which inclu-
des prevention of voterg from going
to the polling booths also. I have gone
through the Bill. That provision is
there. Mr. Jethmalan; has also men-
tioned earlier that it ig already there.
That protection, ig there under the
TPC. but nobody is there to take care
of it and nobody is there to protect
their interests. What is the machi-
nery to implement these provisions,
I want to know from the Govern-
ment T '

vT
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Lastly, there is a provision for
dcputation of personnel or election
duties. It is not practicable. Basically
the election personnel are employees
of the State Government. They are
not whole-timers but are part-timers
on election duty. Generally in the
Lok Sabha elections Disrict Magis-
trateg are the Returning Officers.
They discharge the dutles as District
Magistrates there and do part-time
election duty as Returning Officers.
How cap one Officer discharge two
duties under different authorities
simultaneously? It ig not practicable
and 1 think it would not stang the
the test of law. That is why I say it
is not advisable to have this provi-
sion. They are. fundamentally State
Government employeeg and there will
be clash of instructiong if they are
taken opn deputation as part-timers.

With this I conclude.

THE VICE-CHAIRMAN (SHRy H.
HAANUMANTHAPPA): ° Discussion
concluded. The Minister will reply
tomorrow,

Now, Statement by the
Shri Sukh Ram.

Minister,
~

—

STATEMENT By MINISTER

Statutory Minimum Price for Sugar-

cane and Levy Sugar Price policy for

1988-89 and Statutory Minimum Price
for Sugarcane for 1989-90

THE MINISTER OF STATE OF
THE MINJSTRY OF FOOp AND
CIViL, SUPPLIES (SHR1 SUKH
RAM). Sir, as the Hon’ble Members
are aware, the Central Government
hag been announcing the Statutory
Minimum Price of Sugarcane payable
by sugar factories, in advance of
gowing season. Thus, the Statutory
Minimum Price of sugarcane for
1988-89 season was announced in De-
cember, 1987 at Rs. 19.00 per quintal,
linked to a recovery o? 8.5 per cent,



